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AddlL $-GS.C-  for
Respc%udcnts counsel prays for four Weeks _

ey The issue involved in this case is that -

the applicant who ‘is workinig under the

ndents "at Manipur' was suspended in

conq,mplatlon ofa d1sc1p1mary proceeding for

the ) egcd fraudulent drawal of Government

- '[;nl,o,nﬁ’y. in the’ degartment of education and he
had peen placed under suspension. Strangely

and Qin fact no’ disciplinary proceeding has
beenlinitiated against the applicant even after
a IaI%se of 3 -ycars.‘ Aggrieved by the said

: inactgon of the resf)ondents the appliéant has

filed Ijﬂ_ns O.A challengmg the :unpugned
susp@nsmn order dated 16.9.2005.

%Heard Mr B.P. Sahu learned counsel
for t%e applicant and Ms U.Das, learned-
the  respondents.
time ty take instruction.

i Evost on 21.9.2007 for admission.

21T /0F | o
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eSpondents counsel is sbeciﬁéally
dmeeted' to- ascertain as ‘to whether any
o _y;_udlscmhnaly procccdmg has been m.lt:.aﬁcd
b "agamst the apphcant Whethel “any cnmmal
¢ase ~“has - been 1eg13tered agamst the
applicant: and What “was the. rcason for
suspendmg the apphcant
Y ! Vlce-Cthanman
1 | _ ‘ A
, . P8 .
: ; : i : ‘
21 907 Four weeks . tnne granted to. the
respondents to file: wrltten statement.
Post on 51107 for order. Intenm
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’ C M 0s:) k2007 Ms U.Das, Ieorned Addl Sfcndlng
: SR PR TRST RN FIYE. . ‘
counsel for the Centrol Govemmen’r
Seret ‘ NI ‘
: undertakes o’ hle .reply- stcn‘emem-
15: A RO i 4 i fatt 11_'.' . ) .. . T
: . during .the . course of . the . day..
' Mr.B.P.Sahu, 'ledmed counsel for . the
it - ' i s fie
e e e Apphcom‘ prays for revocation of ’rhe
: . suspension order.
NP I T RSP S KNPl B L, ’ . - .
e - Cdll this matter on 07.11.2007
1.8 . Fiv o ) : . 3 '
. . ...  dong with the similar matters.
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e
07.11.2007 Al these matters are similar.
Mr.B.P.Sahu, learmed counsel appearing for
the Applicant in all the cases prays for
revocation of the suspensions orders.
Though Mr.G.Baishya, leamed $r. C.GS.C.
filed reply statements in O.A. Nos.212/2007
8 213/2007 on 05.11.2007, and Ms. U.Das,
leamed Addl. C.GS.C. filed reply
statements in O.A. Nos. 216/2007 &
217/2007, same have not been filed in O.A. '
Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed,
learned Addl. C.G.S.C. undertakes to file
reply statements in O.A. Nos. 214/2007 &
215/2007 during the course of the day.
List all these cases on 22.11.2007 for

final hearing.
\

22.11.2007 Mr.B.P.Sahu, learmned counsel for the

/bb/

e

Applicant is present. Ms.Usha Das, leamed
Addl. Standing counse! for the Union of

!Indic is absent for the reason of her

smother's ailment.

Cdll this matter on 11.12.2007 for

/‘2%_&:15 V hearing.

(Khushiram) {M.R.Mohanty)

. » Member (A) Vice-Chairman
/bb/ ‘
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11.12.2007 Heard Mr B T? Sahu leatrned Coung;él{
for ~ the Apphrant and Mr G. Baxshya,
learned Sr. Standing Counsel for the Union
of India, in part. -

Cali this matter on 12.12.2007.

(G. Ray) (M{}thlﬁ:é%nty)

Member (A) - Vice-Chairman
nkm :

. ... 12122007 _ Heard Mr.B.P.Sohu, leamned counsel
| appearing for the Applicant and Ms. Usha
as, learned Addl. Standing counsel

appearing for the Respondents.

<

laal
For the reasons recorded separate

sheets, this Original Application is disposed -

| %’ JMJ/ of. _ e .
W OV (ci:g?'?_cmg (M.R.Mohanty)

\v\U\ W /bb/

Member (A) Vice-Chairman
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Originol‘j}gfﬂplica’rion Nos. 212, 213, 214, 215, 216 & 217 of 2007
Ddlé‘iol‘ Order: This, the 121h Day of December, 2007

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER

1. Shri L.S.Ramyo

: | Aged about 41 years

] S/O (L) L.S.Nino

: Resident Cho’mc Khunou, P.O: Mokot
P.S: Kcmjong and District; Ukhrul, Manipur
At present A.G.'s Stalf Colony 1/11-C-3

P.O: & P.S: Lamphel and District: Imphal West
Manipur. ,

... Applicanlin O.A. No.212 of 2007
2. Shri Sh. Ranijit Singh
Aged about 43 years
S/O Sh. Amu Singh
Resident of Sagolband Khamnam Bazar -
P.O: Imphal,;:P.S: Lamphel ,
District: Im’fahol West, Manipur. . o 2
Koo Applicant in O.A. No.213 of 2007
3. Shri Khdikh"oilong Haokip | :
Aged about 56 years
S/0 (L) Hemkhopao Haokip
Resident of Chassad Avenue, Nongpok Ingkhol
P.O: Imphol *P.S: Porompat
District: Imphal East, Manipur.
T Applicant in O.A. No.214 of 2007
4. Sh. Ng. Koshing Moyon -
Aged 0bou1 42 years
S/0O Ng Anglenchou Moyon
‘ReSIden’f Komloihob1 Village

P.O: P.S: & District: Chandel, Manipur.
Applicdant in O.A. No. 215 of 2007

5. Smi. Lhingjalom Gangte
Aged about 39 years
W/O Thongkhosei Haokip
Resident of M. Munpi Village
P.O: Sugnu, P.S: & District: Chandel
At present AlLR., Staff Quarter Type- -/ 21
P.O: &P. $¢ Lomphel
District: IPnpth West, Manipur.

S

Applicantin O.A. No.216 of 2007

------

6. Shri K. Benjomln
Aged about 53 years

i". $/O K. Shangai
'4 esndemfof Maku Village "[

/“"’




P.O: & B.s: Kamjong and

District: Ukhrul Manipur ’
At present Type-ll/4, A.G.’s Staff Quarter
Lamphel; P.O: & P.S: Lamphel |
Dislrict: Imphal West, Manipur.

...... Applicant in O.A. No.217 of 2007
By Advocale Mr.8.P.Sahu in all lha (A 5.

- Versus -

. TheUnioh of India
throughiby the Complrollor
and Auditor General of India
New Delhi.

2. The Accbqn’ron-i General (A&E)
Imphal, Manipur.

3. The Deputy Accountant General (A&E)
Imphal, Manipur. , §
S -.... Respondents'in all the O.A.s.

By Mr.G.Baishyg, Sr. C.G.5.C.in O.A. Nos. 212 & 213 of 2007
Mr.M.U.Ahmed, Addl. C.G.5.C. 1n O.A. Nos. 214 & 215 of 2007 and
Ms. Usha Das, Addl. C.G.S.C.in O.A. Nos. 216 & 217 of 2007

e
I |

O.A. N0.212/2007 (Shri L.S.Ramyo vs. UOI & Ors)

O,A. No.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors)
0.A. N0.214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors)
0.A. No.215/2007 {Sh. Ng. Koshing Moyon vs UOI & Ors)
O.A. No.216/2007 (Smt. Lhingjalam Gangte vs UOI & Ors)

' io’nA No.217/2007 (Shri K. Benjomin vs UO! & Ors)
. - {-:‘_‘ -

N
N O RD ER (ORAL)
‘ 12.12.2007

-

MANORANJAN MOHANTY, (V.C.)

AII,VTHVes"e six cases were taken up separately, but are being
R S

disbosed of by {his common order.
vk

by

<

2. | Heard MrB.P.Sahu (learned counsel appearing for the

Applicants of all these cases), Mr.G.Baishya, learned Sr. Standing counsel

r‘(“)

e
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for the Union‘of Inelio (oppeoring for the Reséendents in O.A. No.212 & 213
of 2007), ME_.M.U.Ahmed, learned Addl. Standing counsel for the Union of
India (oppeer%;ng for the Respondents in O.A: Nos. 214 & 215 of 2007) and
Ms. Usha Dos‘, learned Addl. Slanding counsel lor the Union of India
(oppeoring_;forv’rhe Respondents in O.A. Nos. 216 & 217 of 2007) separately -

and perused lhe malerials placed onrecords of all 1he six separale cases.

J,f\pplicqnts of all these six cases, who o;e members of the staff
of 1he Olffice cinf'.’rhe Accouniant General of Irnphol in th@:SIole of Manipur,
were placed , ‘un‘der suspension  (on coniemploﬁbon of departmental
proceedin%ig_écins.’f them} on 16.09.2005; that during their suspension,-ihey
were grun’rédu subsistence allowances at the rale of 50%‘ of their pay and
that after o:wlq"pse of time, they were also granled subsistence allowcancos
at the rate of“.75%; that their repealed represenlotion‘s were not heeded 1o
and that, durlng June of 2006, they were prohibi’red to enter into the
offices. They thve also stated that several other members of the staff,
although sin'?ilgr allegations are there egoins‘r them, have not been placed
under suse%nsien. No charge sheets having been supplied to them, the
Appliccn’rs:—%-;hd\/e approached this Tribunal with the present Original

Applications-filed under Section 19 of the Administrative Tiibunals Act, 1985.

4. During pendency of these cases, the Respondents have issued

chorge sheets to all the Applicants on 07. 09 2007, |n|hohng deparimental

a«.f : G

proceedlngsaond by filing wriften statements 1n all ’rhese ~cases, the

Respondents have pointed out about issuance of seporole charge-sheets
1

do’red 07.09: 2007 in initiating the depor’imenfol proceedangs against each

of the Apphccmis and about the bockground in WhICh the Applicants have

AN
been ploced under suspension and lnmahon of proceedmgs c:gcunst 1h/1E

|




D

Applicants, lh(} .I'eCIISOI’I for delay in crawal of ihe (:I\vrn,r}oy:‘;lmnlv; herves Deer
explained iy Iho wiillen slalemenls filed in these cases. In lhe wrillen
statements, ;’rh_e..'.Respondenfs have exploined that few of the members of
The staff, ogcuns’r whom less serious ollego‘nons have been found out, hove
been fronsferred out and thof steps have been ‘roken to bring bock one

senior person, -on iransfer, .to book him in an elfeclive deparimenial

proceedmg.

SR o . .
5. - Al dhe hearing (on The lace of lhe explanalions mode

available byé,f’Resbondenls) the sole ground raised in ali 1hese cases, by the

£

Advocale for” fho Applicants, gfellhol plOlOﬂngIOﬂ of. lhe suspcnsuon
—

without drowof of any charge-sheets/without mmohng departmental |

proceedmgs dgoms’r the Applicants. But for Iho rooson of issuance of

‘chorge shee’rsiogomst all these Applicants {during the pendency of the

cases), the sond ground has also become infructuous.

6. Al-the lime. of hearing, however, Mr.B.P.Sahu, learned counsel
appearing forjthe Applicants of all hese cases, has raised a poinl Ihal

suspension of the Applicanls having nol been reviewed within 20 days from

16.09.2005 Hhe-dcn‘e on which the impugned sospension order was issued)

the continuangce of suspension has become invalid; for the reason of the
L

provisions in Ru:le 10 {6) & (7) of the CCS (CCA] Rules, 1965. Relevant portion
s .

of the said Rule1p (6) & (7) (which is stated to have been brought injo the

statute book, by Govt. of India/DOPT Nofification No.11012/4/2003-Estt (A)

dated 23.]2.2003 and stated to have come in force on 02.06.2004 by Govt.

of Ind;o/DOPT Nolmcohon No.11012/4/2003- qul{/\) daled ()? ()4 2004) reacds «

AR N
3‘ .

as lunder —
AL

ober
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: HA) AN ooy of SISEOROIOn mace o deenesol o Netve : U]\
o been made undor Ihis tule AS_I_I(‘J_I_J__b_.(;‘_Q__[Qv.i(i}W(’:(‘i_by_ he »

e QQID.QHLLQQ[DDOl.O.L.l]J_()..J_I'.!_‘).(JiiJ.X-QLU,‘?lQJ‘SQ.JJ‘1(:).,-‘.i&!-‘iféﬁi)[lfiiﬂlul,.
bolore expity ol ninaly days hom the dale of order of
suspension, on the recommendalion of- the Review
Committee constituted for the purpose and pass orders
- either extending or revoking the suspension. Subsequent
reviews shall be made before expiry of the extended
period of suspension. Extension of suspension shall not be

- . foraperiod exceeding one hundred and eighty days qgt
. ‘oo fime,

- 7). Notwithstanding anything contairied in sub-rule 5,

- - an order of suspension made or deemed fo have been

. made under sub-rules (1) or {2) of this'rule shall not be

| ~ valid after a period of ninety days unless it is exlended

g , - after review, for g further petiod bolore 1ho oxply ol
3 : ninely days."

Itis the s’rand"'c"éf the learned counsel appearing for the Abbliconfs that for

the reason of ‘aforesaid amendment fo the Original Rule 10 of the CCs

, (CCA) Rules, ]965 {(which has come into effect from 02.06.2004) the cases

of the Applicd’ﬁfs are squarely covered under the said new provisions; for

the Applicants ‘Were placed under suspension on 16.09.2005.

/. . But, in the Originai Applicqfiohs it has not been pleaded by o~

any of the Appfliconfs that their suspension matier-was not reviewed wilhin

20 days from ’_’1:6.09.2005 in_terms of Rule 10(6) & (7] of CC{E (CCA) Rules,
1965. We are-'cilsou not in a position to adjudicate this ospec’ffof the matter;
because all Thg Standing counselss appearing for the Respoﬁdenls in Ihese
cases, are Tckén by surprise on this new ground {which has arisen out:of
factual ollegqt{,c’j);n,v taken for the first time, by the Advécote for the
Applicants) off';-f.i[\_gl hearing stage of these cases. The learned Standing
couﬁseis, oppéoring for the Respondents, hove, however, pointed out, at

Ihe hearing, thal prolongalion ol suspension of the Applicanis really
1 TN

| , - L
receive” “=vised considerations of the Competent Authorities; on OW

-




O
of oceasions Lo, (u) when enhunwéj subsistence allowances were granlod
lo dll the Afﬁplicdnls: (b} when Ihey 1apoalo My tepnevontod lon i ge
insicrlemen’r\(;cmd (c) when lhey were prohibited fo enler the oflice
premises. |t H:‘cﬁs also been poinied out by the learned Standing counsels
that for the reasbns disclosed in the wiillen statements (ir ;(f]” lhese cases),
the representations of the Applicants did not receive favourable

considerations. They, however, failed fo od}nil (or deny} lhe faclual

allegation (miade for the first fime, by the Advc}cote for the Applicants, af

the final hearing stage) about non—considerofidn/obsence of review of the

matter for prolongation of suspension beyond 90 days from the dale of
suspension; because of lack of such factudgl allegation (by the Applicants)

in their Criginal Applications.

8. |\J:11 absence of the foc’ruoi allegation in the Original
Applications 'Ié-(tho’r there were no review of the suspension of the
Applicants, V\./iv"fhin 90 days from 16.09.2005) ihe Ii’osr)o%mnls hacd no
opportunities to answer the new factual point in issue and, yvhhouf granting

any opportunity to the Responqenfs (to answer on the faciual allegation

\ made, by the Advocate for the Applicants,at the final h‘eo_ring stage) no

LE
ot

relief can be %]cgnsidered to be given to the Appliconts (by merely looking
fo the new/amended statutory provisions); becéfuse that would amount to

denial of natural justice to the Respondenls.

9. In 1he aforesaid premisos, (having heard leamed counsels
appearing for all the parlies) wilhout enleiing in to merits of the malters, all

these Original; Applications are hereby disposed of with grant of liberty to

‘! i . 13
each of the Applicants to represent their grievances (pertaining 1o non-

i .

review of suspénsion of the Applicants within 90 ddys of suspension) to the
o , ,ZV

&
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Respondehfs by end of December, 2007. On receipl ol such
representations, the Respondents should consider the same (in the light of
the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965} wilhin 15

days lhereafler and pass necessary speaking orders by end of January,

2008.

10. Wilh the aloresaid observalions and direclions, all these

Original Applic:qﬁons are disposed of.

Send copies of this order to all the Applicants and to all the
Respondents in the addresses given in all these six Original Applications.
Free copies of this order be also supplied 1o Mr.B.P.Sahu, Mr.G .Baishya,

Mr.M.U.Ahmed, and Ms. Usha Das, Advocates appearing in ali these cases.

. M. B, MOHANT Y
: : VICE~CHA IRMAN.

SD/‘a_ ;‘q‘ly‘n

1EMBER (A

R{ADMN) .
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ADMININTRATIVE TRIBUNAL. ACT, 1985)

ORIGINAL APPLICATION NO). 9\1'7— OF 2(}()7

~ Shri K. Renjamin ... APPLICANT

\ ey4us

The U‘N:w\ ot India & Ors.
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| The representation dated 2-2-2007 cubmitied by -
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Datced/ Imphal, , - — A |
The ﬁ’fthugum 07 D thebs S %

Signature of the counsel tor
the Appiicani.



SYNOPSIS

The Applicant was initially appointed as Clerk/Pypist of the
office ot the Accotintant (ieneral (A&F), Manipur in the vear 1497(1.
Thereatter, he was pt‘ﬁﬁ\ﬁ'ﬁﬂi to the post. of Functional Grade Sr.
Accountant in the scale of pay of Rs. 1400-2600/- p.m. ‘The Deputy
Acconntant (iencral (A&E), Manipur vide the order dated !(1-9-20()5
placed the Appﬁica.ﬁt under  ssnension in confemplation of a

disciplinary  proceedings  in  connection  with  the  fraudnlent

drawal/scandal ot a huge amount of Govt. moncy in the Department of

Fducation (8}, {iovt. of Manipur. Thongh the Applicant was placed
under suspension in contemplation of a disciplinary procceding the
anthoritics  conccrned  have ot cven proceeded  the disciplinary

proceedings initiated against the Applicant. On the ather hand, the

“anthonitics concerned even tailed to frame the c-’hargc.q tor which the

disciplinary proceeding was initiated against the apphicant. "Thus, it is
very clear that the. authoritics concerned initiated the disciplinary
praccedings against the App]icaﬁt hy placing him under suspension to
cyewash the geacral public and the applicant had not committed any
misconduet. ‘The well settled law is that disciplinary proceedings
against an emplovee should he concluded expeditionsly. The authoritics

concerned have violated the said provisions of law. Thus, the impugned

arder of suspension dated 16-9-2005 is liahle to éct aside.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHAT
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLACATION NCO. OF 2007

| Shri K. chjamiﬁ; aged ahomt 53 years, /0
K. Shangai, resident of Maku Village, P.O. &

P.S. Kamiong and District Uikhml Manipur at
lprcscnt Tyne-ll/4, Ad¥s  Statt  Quarter,
Lamphel, P.O. & PS. Lamphal and | hstrict

~ Imphal West, Maninur.

Berutet s the &%5.;?%

. eees APPLICANT

« \ferdus -

[

1. ‘The Unds & of India, throngh the Comptralier -

and Anditor (ienceal of India, New elhi.

2. ‘I'he Acconntant (ieneral (A & K),

Imphal, Manipur.

3. The Neputy Acoonntant (iencral ( A & F),

imphal, Manipur.

. seeeee RESPONDENTN,

2

oyaima Singh
ath Commissioner (Judicial}

Maaipur.

K. B EINTAMIN



DETALLS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINNT WHICH THE
APPLICATION IS MADE.

This application is dirccted against the order No. Fstt. (A&KY

Order No. 118 dated 16-9-2005 issucd by the Deputy Accountant -

Gieneral (A & F), Manipur, imphal therehy placing the applicant

under suspension in contemplation of a disciplinary proceedings
under sub-rule (1) of Rule 10 of the Contral Civil Scrvices

(Classification, Control and Appcal) Rules 1965 with immediate

cffect, and pursuant to which cven no charges has heen made

filed till date, leave apart initiating and procceding.

JURISDICTION OF THE TRIBUNAL:
The Applicant declares that the subject matter of the case which

he wants to redress is within the jurisdiction of this Han’hic
Tribunal. a

LIMITATION:

‘The Applicant. further doclares that the Application g within the

timitation prescribed in Section 21 ot the Central Administrative

Tribunal Act, 19RS.

e

LYY -
H. ibayaima smﬁ:ﬁgtﬂ‘
Outh-Commisloner (Judicial)
Manipuz.

K BENIAMIN
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4. FACES OF THE CASE: -

4.1. 'T'hat, the present Applicant ix a honafide citizen ot India
by birth helonging tn the Schedule Trihe community ot the
- State ot Manipur and as such he s entitled to all the rights

and privilcges enshrinad under the constifition of India.

4.2, ‘T'hat, the Applicant was inthially appointed as Clerk/ T'ypist
of the Ottice nf' the Acconntant (iencral (A&E), Manipar
with immediate cffoct vide the andor dated 29-9-1976
issied by the .Accountant. (iencral (A&F) Manionr.
Thereaticr, he was apnointed on promaotion to the post of

Auditor/ Accountant in ycar 1981,

43. ‘That, whilc the Applicant had heen scrving as Accountant.
of the Otfice of the Accountant (ieneral (A&E), Manipur
Imphal, heing satisticd with the services rendered hy the
anplicant, the Deputy Acconntant (Gieneral (Admn) issucd

can order on 23-9-19RR  wherchy the applicant -was
- appainted on promotion to the past ot :ii‘lxt;ctiona] Grade
© Sr. Acconntant in the scalc of pay.of Rs. 14002600/ n.m.

with cticet from the date he assumed the charge. ‘The said
 arder further stated that the applicant shall be under

prohation tor a period of 2 years trom date of joining. The
said order was issued under the anthosity of the A¥’s -
- approval dated 22-9-88 at page 4" of file No -
DA G(AZEYSr. Acctt/RT-RR/T read -with 8. DAGs -
Order No. 36 of 23-9-28. | |

~
o

=
- CETRE
H. Tpoyaima Singh / '
Osath-Coramissioner Judiciet)
, Manipur,

W & ENTANIN




A copy of the said order is annexed herewith
as ANNEXLIRF-A/

4.4. ‘That, whilc f.l_m applicant was serving as Fanctional (irade

45

- Sr »Accm;p_tan_t m_k_l pasted at the office of the Sr. Deputy

Acconntant (icncral (A&E), Manipur, to the great shock
and surprisc the Deputy Accountant General (A&K),

Manipur, Imphal issned an arder on 16920005 wherchy a, |

- disciplinary proccedings was contemplated 0 he mitiated

against the applicant and he was nlaced under

SUKNENSION with immediate cfiect in exercise of the

powers contereed by subemile (1) of Rule 10 of the Central

Civil Services (Classitication, Contral and Appeal) Rules
1965. The said ordor turther stated that during the perind
ot suspension the Head quarter of the applicant shall he at

Imphal and he shall not lcave the Head quarter without

- obtaining previouns permission of the Neputy -Accoimntant

(eneral (A&K), Manipur.

A copy ot tho gaid order is-anncxed herewith--

- as ANNEXURE-A/2 - -

‘That, heing aggricved by the said order dated 16-9-2005 -
placing the applicant under suspension in contemplation-of
a disciplinary proccedings the applicant submitted a
representation on 16-11-2005 to the Doputy Aceountant

General (A&E), Manipur, Imnhal praving tor revoking

-
4_/____%5

H. Ibevaima S?rggﬁ‘&7_

Cowamissioner (J udidﬂl
Manipur.

.p(‘,/&ENJA MmN



“the said order dated 16-9-2005. tn the sad repeesentation
thc_awlic_ant hiéhlightmi all the thpts ‘and cirenmstances
~ and also the illogalitics for th issuanco of the said ander
- dated 16.9-2005 and turther requested the Deputy - .
- Accountant General (A & F), Manipur to take him hack in
- service by revoking the said. order of - suspension. “The,
- eoncerned mxthnﬂhcq tailed to conqu‘lcr and dispose of the
“said representation snhmmcd hv ‘the apnlicant and a}m‘
they fatlcd to reinstate the: apnlicant - to - his: nost ot
“Functional (irade Sr.- Aecmmt:mt Having: no alternative -
- the apnlicant submitted other rumcscntanms on 12412-
2005, 2-3-2006 & 20-6-2006 regarding the same: qnhmct :
- matter; i.asﬂv thc  applicant: submitted  anather
. renroscntation on 2-32007 o the Acconntant Ciencral
(A&F), Manipur praying for reinstating him in sorvice,
. A copy of the said repeesentation dated 2-
32007 is  anncxed  horowith  4s -
ANNEXURE-AR. - |

4.6. “That, inst;md of considoring the representations: submitted -

| by the applicant - praying for recalling/  canecling/
revicwing the said susnension order, the Renior Accmm’ts;.': o
 Ofticer(Admn.), Oftice of the Accauntant General (AL,
'Mamnm' issned an -order on: 562006 wheeehy it -was
ordcred  that the amhcvmf along - w:th 10(ton) other ;“‘

,' mcumhcnh/ cmnlcwcas of the nthcc nt ﬂ\c Accmmtant r

A. Iboygima Singh
missloner (Judiciali
Manipur.

K . BENIAMWIN
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(ienereal - (All), Manipur were rcgmcmd to onter into the
office premises without specitic written -pcmiimim\ trom
the Head ot Oftice with etfect trom the dates indicated
agamnst their rcsi)octivc names. ‘The name of the applicant
appcared at 81 No. 9 of thc said order and he was
restricted to cven enter the office with cttcet trom 16-9-
2005.

A copy of the said order is annoxoed herewith

as ANNEXTIRE-A/4

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1.

For that, the well setfled law of the land is that suspension
is not a punishment but prolong mspension is bad in the
cve of law. The Applicant was placed under snspension in

comtemplation of a disciplinary proceedings in the vear

2005 vide the arder dated 16-9-2005. By now anc voar and

10 monthe have already lapred bt the respondents/
anthoritics concerned, instead of cnﬁclndihg the said
disciplinary proccedings, cven failed to framo the charpes
tor which the said disciplinary praceedings was initiated
against the applicant. Thus, it 8 very clear that the
respondents have no casc and the applicant is quitc
innncent and he was placed under suspension on the
pressire reccived from certain angles just to make him the

scancgoat in a scandal.

A

H. 'DOYHIMG%%

Oﬂjh Commissioner (Judicial)

Manipus.



5.2

53

-7

For that, the proposal tor the mitiation of a disciplinary
proceeding against the applicant by placing him under
snspension was duc to the frandulont drawal/scandal ot
hnge amount of money from fhe Govt. cx-cheaunr. Yhe
applicant if/was  serving a:;- Fanctional Grade Sr.

Acconntant the wark, v_vhich i more or less to calenlate

the accounts/amounts of money to he deawn in tavaur of

the employees who retired trom service. ‘thereatter, the
Acconnts officer under whose mirisdiction the anplicant
is/was serving put. their signatures on the calenlation madce

hy the concorned antharitics and same was approved by

antharitics concerned. Therctore, the applicant is not the

authority tor ﬁanctinninglappmving the amounts to he

drawn hy the retited employees. However, the applicant

was placed nnder suspension in contemplation ot a

disciplinary prncccding as a tace saving device and to

make him the scapegoat. ' .

For that, the authatitics concerned/respondent
discriminated the applicant tor the reasons that they have
not taken up any disciplinary proccedings against the |

Seniar Account Othicer under whoso mnf;ml t_im anplicant

was performed his dutics by calculating the said amount
and they also tailed to take up disciplimary proceeding in

resnect of the other employees posted tn the samoe section.

- Instead of initiating disciplinary proccedings they issued

only memaorandum n respeet ot other emplovees ot the

samc section. On the other hand, the annlicant were placod

o)

- -

/

ﬂ%rar%a%?ﬁq
/th{lgmmlssloner (Judicial)

Kk RENIANIN



54.

55

-~ reinstated to his post with all the conscauential henctits.

under  suspension i contemplation ot disciplinary

proceedings as such they have used different vardsticks
which is not sustainable in the cyes ot law. No action has

heen taken cven against the persons who acted against

| thcirjuﬁsdicﬁnn.-

For that, it there is/was any tercgularitics an the part ot the

~ applicant. while he was/is discharging his dutics as

Functional (Grade Sr.- Accountant, the authoritics
‘concerncd -shnu_ki vh‘avc framm*l'th.c charg&;: tor which tho
departmental enquiry wa'e nroposed to he initiated against
him and the satt;c shonld havc‘ heen ;pmccmllcd in time and
appropriatc punishment conld have heen awardod to im if
the cnthir};' anthoritics estahlished the charges. However,
n -ﬁrc instant case, though the applicant was placed under

‘suspension i the month of September 1995 even no

- charges has so tar hoen teamed against the annlicant. ‘Thus,

the mative of the rcspmtdcntsfamhnﬁﬁcs concerned in

placing the applicant under suspension in contemplation of

a dicciplinary procceding is not tair -which -indicates,

without any doubt, that therc is nothing against the

“apolicant. Thus, the said disciplinary proceeding initiatod

against the apnlicant vide the said avder dated  16-9-2005 .

15 lahle to-he sct astde an'd thc-applicapt deserves to h_c -

<

For that, the actions for the alloged  trandulent

drawal/scandal of a huge amount fram the Govt. Ex-

rnt

-

as
eTle i
Oathﬂf%mgn q
th Commissiones Uudici
he e icial)

aoipur,

. BENIANIN



5.6,

-9.

chequar was initiated by the Department of Fducation (S),
Govt. of Manipur. ‘The authenticity of the docnments

under which the anplicant calaidated the amounts of

“moncy to he drawn by the retired employees was dene

under the strict supervision of the cancerned authoritics of

the office of the Acconntant Gieneral (A&E), Manipar,

~ Imphal. ‘The applicant iv'was not the anthority to ascertain

the genuiness of the doenments under which he calenlated

- the amounts of maoney. In ather words, he calenlated the

amoints of moncy 1o be drawn by the retired emplayees
with the instructions of Sectional Head. However, tho
applicant have heen made the seapegoat of the allcged

trandulent drawal.

For that, hy adnpt:ing the aforcsaid principle of law to.
prolong suspension is bad in the cye of law the Hon’ble
Administrative T'ribunal as well as the Hon’ble GGanhati
High Court have passed onders in many cases under

similar circumstances, therehy quashing the suspension

- order or by directing the antharitics concerned to- conclude

the di.qciplinar:y pmcccding mnitiated against the -cmplnyccs:

‘who arc/were placed under snsnension within dtipnlated

perind of 2-3 months and fa.iling which the cmployees

concerned shonld he reinstated in their respective posts.
Theretore, a similar eelict’ is required to he passed in

tavour of the applicant hy auashing - the impugned

rsmspcnsinn order ';md till the dismﬁa} of the annlication by

staying the said suspension order.

i

A-Tbovato Sges)
. Oath Commissioner {Judicialy
Manipes,

t’(« {ggmjtxl\l\\\ﬂ
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- the applicant exeept invoking the jurisdiction of this Hon’ble

-10-

DETAILS OF REMEDIES EXHAUSTED ©

There is no ather alternative and ctticacions vemedy available to

- I'mbunal. -

MATTERS NOT PREVIOUSLY KILED OR PENDING IN
ANY OTHER COURT OR TRIBUNAL,:

The Applicant declares that he has not filed any ather

application/petition in the subject matter in regard o which this

apnlication is madc nor is pending hetore any Court of law or.

any other authority or any other heach ot the Hon’bie Iribunal.

RELIEK SOUGHLY FOR :

The impugned order dated 16-9-2005 issucd by the Deputy

~ Accountant (ieneral (A&E), Manipur, tmphal he set aside as the

same arc not sustainable in the eye ot law and the Respondents

~ particulacly the Respondents No. 2 & 3 he directed to reinstate

‘the applicant to his past of Functional Grade Sr. Aconuntant of

the office ot the. Accountant (fencral (A&E) torthwith with all
the conscaquential benetits.

INTERIM ORDER IF ANY PRAYED FOR :

Stay/Suspend  the impugned  order  16-9-2005 isened hy the

- Deputy Accountant (ieneral (Admn), Manipar, lmphal and/or the
_Respondents he directed to reinstate the applicant to-hig past off

~ Functional (irade Sr. Accountant immediately.

o ]

g
Hr fboyalrﬁ%ﬁé%:%%b 7

ommissioner {Judicialy
Maaipus.

Ko ORENIANIN
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PARTICULARS OF 1P0Q. -

No.of PO — 3% G- F+2208 o
Name nf'ﬂ!c isgni.ng pﬂﬂf ofti °‘E " ( *P() 5% F)U’q g

- Nate of issnance ot Postal nfda' = €.8:0F.
Past Office at which payable : ~(tuwahati

LIST OF ENCHOSURES : -

As per Index.

_—

e
’Z
N
; yalma Singn
_ C Commissioner (Judicii

Manipur.

b BENT ANLN
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S VERIKICATION

-1, K. Benjamin, aged ahont 53 years, SO K. Shmmm mdcnt ﬁf' .
' Malm Village, P.O. & PS. Kammn _and 1)cht likhrul Mamnnf at

presont Type-11/4, A(¥'s Statt Quartar, 1 amphel, P& PS. Lamphel

and District Imphal West, Mamnur do hcrchv vcntv that the contents of

paragraph Nos. ’l .5 are-true to my knnwlcdac and mranraphq

No. 5. G .=.\l... arc hchcvcd fn hc e on: lcnat nmmq and ﬁmt i havc-‘

nat suppeessed any matcﬂal factq '

’

Place : - JW@[M

atc: - é’.g_’,o'{;

Soreonty afﬁrmed hefore the fm...é' £ b?
aradepaiem .. JI ! J g-%’

in tbe covm prcrmm 1»« the declarant whe

1o {dentified by.. K Towkado Adae.OX

The declarant seem= v rderstand the con- :
tents fullv we)l on their beirg read aver :

end explained to Him,

- e ————

..

o

-
(K. BENY AMIAN

Signature -

Y ————
Oyalma Singn 7

Commissioger (Judician
Maaipur.



1, K. Renjamin, aged ahont 53 years, 8/0) K. Shangai, resident ot

Maku Village, P.0. & PS. Kamjong and District. {khrul Manipur at

prosent Type-1/4, A (¥'s Staft Quarter, |amphel, P.O. & P.S. 1 amphl
and istrict imphal West, Manipur do herchy solemnly attirm and state

as under:-

1. That, T am the applicant in the accompanying Original

Application and as such am well acquainted with the tacts of the case.

2. ‘that, the said Original Application has been dratied by my

counscl under my struchion and on my hchalt.

3. That, the annoxures anncxed to the accompanying {Jriginal

Apnlication arc the tric copics of the originals thereot,

VERIFICATION

An
Veriticd at Imphal, on thisthe G day of Augnst, 2007 that the
contents of the abhove atfidavit and the lacmnpanyi_ng Original -

Anplication at para Nos. 1~ 5.6 are true to the hest of my knowledge

and the rest of contents of the accompanyving Original Apnlication are
helicved to he true and correct by me and that nothing matarial has

heen concealed thcrmf.v M
. =
( K+ BENIAM rN)

\ ' DEPONENT/APPLICANT

Ko ‘ .
Advacates Mﬂfmb“ %“52\

o A m e se—

roram—— 5 — wef PD ' | ’

Bolemply offirrzed before 27 3ulemibiers ” 4
1! ..\.\.:u\vs_.ﬁm......“;; . x -

.I'l's.‘t;: coprt prevites 0T deciarent wc,}-( e —

" 26 he Wnew-“ . A-Bwotef A ’ > %’
is ‘ideﬂﬂfiu ¥ R LSl u;gd.h,.lloue; Jud.sialy

. The decler ot o ° . oo

tents Y el

apd e .
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’ R : ANNEXTIRE-A/

- ——t

OFFICE OF THE ACCOUNTANT (tI'NH{AI (A&H _

AP AN TITVY L ST Y 4T

MANIFPUK : IMPHAL

l*qﬁ(A&I*V()ﬂlcr No. 110 -

Daied 23™ Sem 1933

9 ANRN AN

" Funciional grage Senior Accouniani in ibe scaie of pay of Rs. 1400-40-
1(1(1(1-5(1-21()0-}* B-(:()-Z(r(l()/- with cﬂcct tmm thc datc he assures the

charge. He will be on probaiion for a period of z,uwog yearb from ine

- date oty Jnmmg

- Auﬂmntv ALGs annmvul dated 72-0-5& ot mgp 4% nf

--~me No. UI\.UUWD)IDI‘ Acciv87-88/71
ALY Oheidne Nn 2E A8 0.

: a . n g
L TGaG with Sr. DAG s Order Y. T 0N LI s

88.)
(P.G. DAN)
Accounis Officer (Admn)
; 10
Memo No. Estt (AZE)2- ,.’Poli.:,'. 894 Dated, the 23" Sept. 1008,
- Convto - ) o
1.  Secy. io A.G. Manipur.
2. Steno to Sr. Dy, A G(A&E).
_ 3. Ferson concemed.
4. P.AO. (local).
5.  Personai iiie.
6. O/ tile. A _
' .. 8d-
- Acconnts Othcers (Admn) - -
~"
%
. Ipgysima Singh
ommissioner (Judicial}
Manipus,

ATTLETED
TRUE COPY

ADVOCATL

Shri K. ch;amm ‘Accountant, is pmmntcd to officiate as .

P



.,(1@“’

® - ANNEXURE-A/2

OFFICE OF THE
SR. DY. ACCOUNTANT GENERAL (AZFE),
MANITUR, IMPIIAL

| Kstt (A&F)Order No. 11R
Daied, Imphal, ihe 16" Sepiember, 2005. "

WHEREAS a disciplinary proceedinig against Shri K. Henjamin,
Sr. Accouniant of the Oifice of ihe Sr. Depuiy Accouniani Generai -
£ ALY RBamismrre Tovmbval tn anntarnlntad ’
\J LWLI,' L'.l“lllym, ,u.uyum aw Wllt\lll.ll)lm.
Now, ftherefore, the Deputy Acoonntant {ienoral (A&E),
Manipur, Imphai in exercise of the powers conferred by sub-ruie (1) of’

Vsl 38V A€ thn dantenl (Yol Qaemenna M nnmiantinm acbeal ol
ANMIVY AV Vi Hiv WIS WA VAL Wl VivVeD \.vlﬁwl’lllm\’«l" WAIIML WL LIS

_Appcal) Rules, 1965, hereby places the said Shri K. Benjamin, Sr.
Accouniani under suspension wiih immediaie edieci.

It is turther ordered that during the neriod that his order shall
remain in force ihe headquariers of Shri K. Benjamin, Sr. Accouniani
“should be Imphal and the said Shei K. Henjamin, Sr. Accountant shall
not jeave the headquarters without obiaining ihe previous permission of
the undersigned. '

Sd/-
Drepuiy Accountant Generai {AXE)
Mani“u' I “31
P, ailipa

Memo No, Estt (A&EYDisp-Act/Con-110/2005-06/2242 Dated. 16-09-05

Copy to - | |
i. Shri K. Benjumin, Sr. Accouniani, Office of ihe Sr.
DAG(A&FE), Manipur, Imphal.

~ "N

/

%
A. Ibo; 4lma Singh '
Qath Cémmissioner {Judicial)

ATTESTL.  Manipur,
§RUE COPY

ADVOCATE



ANNEXURE-A/3

To
The Accountant Giencral (A&K)
- Manipur, Imphai. -
Sub ¢ Rcvncatmn of Suspension ()rdm and. rc-mc:m:tcmcnt in
aerv1ce~r1 aver mereOI
. Respeeted Sie, -

I have the honour to invite a reterence to (Ovders No. Estt.

N WIS s

- (A&EYOrder No. 118 Daied 16.9.2005 under which I have been placed

under suspension  m - contemplation ot a disciplinary  nraccedings
againsi me wiihoui disciosing ihe reason for suspension and remain on .

the samce condition tjl! dafc.

"That Sir, the case has heen kept pending for more than anc year

even ihough I have been granied 5/4 of my pay as Subsisience

Allowance since 1/06. As a result of which, my tamily condition is

C‘ﬂl’ﬂlﬂt‘;‘i}’ ﬂClC[lOI'BICU and we are aboui {0 siarve. I‘Uﬂl’l@!’ ine blll(.l}’ |

carricrs ot my children are paralvzing.

In the context of the ahave condition, 1 camestly request to your
honour io kindly ook inio ilns maiier and consider ior revocaiion and 1
may kindly he re-instated in service on special consuderation.

For the act of vour kindness, 1 shall be remaim ever thanktul and

graieiul io you.

Dated/l mnha]
The 2™ March, 2607

Yours tarthtully,
Sd/-
(K. Bcnjamin)
Sr. Accii
Placed under suspension.

[ & ] Rk a) "4 F

10 FIesiuent,

Svil Aceounts Association,

~ ~a e - LY AN L
ULICe 0L 1DE DI. Y. AJLARLD)
Manipur, lmphal.

s
. 1Gaima SheS D

{ ATTE STI:B Uommissioner (Judiciat)
TRUE C OP‘Y Mauipus.

. ADVOCATF
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OFFICE OF THE ACCOUNTANT GENERAL (AU): MANIPUR

MVLETIAL, 795001

v

ANNEXURE-A/4

Othice Order No. 40

~ -~ ﬁﬂﬁ‘

Did. 05.00.2000.,

The tollowing otticials are restricted to enter oftice m'cmmcc:
wiihoui speciiic wriiien permission from ihe Head of oifice wiih

Ammediate etfect. - . #

SL Na. = Namec and designation - Eftcet date
1. Changkbulun Kuki, RK. - 16052005 -

2. N, Nirpen Meiiel, C/T 26.062005
3. K. Madhumangol Singh. Sr. Accﬂ 17.08.2005
4. Ng. Koshing Moyon, Accii. 16.09.2005
5. .hingzalam (iangte, Acctt. 16.09.2005
6. Sh. Ranjii Singh, Accii. 16052005
7. 1.8, Ramyo, /T 16.092005
8. K. Haokip, Sr. Accii. 16.059.2G065
9. K. Henjamin, Sr. Acctt. 16.09.2005
i0. V. Nunihuk, Accii. 18.01 2606
1. Th. Kapiba, (3. 1. \ 30-09.2004.

Anthority:- DAGIA&EY s order dtd. 02.06.2006 at P/1 N of File No.
Esii. {A&n)fSUSpGIlhlUD/AUGJ-GD

Sdi-
Sr. Accounis Uilicer,
{Admn)

Mcmo No. Wc]tarc/Pcrmmqmn/A( (Au)2005-06 Dated, 05.06.2006.

- Copy io =~

ATTESTED

1 ‘The ()nmmandam; o
CRPF, AG posi, Babupara,

- 2. | All the watcher concerned.
.. 8d .
(. Shantikumar Singh )

 Weiiare Assistant.

(4]
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Shri K. Benjamin
..... Applicant
Versus |
Union of India & Ors.

..... Respondents.

The written statement filed on behalf of the

respondents above named.

WRITTEN STATEMENT OF THE RESPONDENTS

1. That the deponent had gone through the original application and understand the

meaning thereof. The statements which are not specifically admitted, are deemed to be
denied. ‘

2. That with regard to the statements made in paragraph 1, the Respondents beg to
state that to hold an inquiry against Shri K. Benjamin, Sr. Acctt under Rules 14 of the
CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to the applicant
vide this office Memorandum No. Estt (A&E)YDP/KB/2007-08/557 dated 7 September
,2007(Copy of the same is enclosed herewith as Annexure X/1).

3. . That with regard to the statements made in paragraphs 2 and 3, the respondents
begs to state that those are within the specific knowledge of the applicant and the

respondents begs to offer no comment.
4. That with regard to the statements made in paragraphs 41 to 4.3, the

e

respondents have no comment to offer

V3
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Government, without having any clarification from the Gowt. taiming 1ECEssary

orders from his higher authority in this respect.

The said applicant Shri K. Benjamin held the post of Sr. Accountant in EDP ITI
Section during the period from 24-06-03 to 29-06-04 in the office of the Sr. Dy.
Accountaﬁt General (A&E), Manipur. During the said period of his posting to EDP-III
Section he was never assigned to do the works of Pension Section. However, during the
period of his posting to EDP-III Section, he was found to process many pension revision
cases pertaining to Pension Section without any official order and authorization. For an
instance, he processed the pension revision case holding PPO/SM/7724 in Feb/March,
2004 during his posting to EDP-IIT Section and the said pension case was process and
done by him withoﬁt any official authorization to do so. As for instance, Shri K.
Benjamin processed the revision case of PPO/SM/7724(Copy enclosed as Annexure

X/3). The pension authority of the said pension case i.e. PPO/SM/7724 was approved and

* signed on 01-03-04 by the concerned Sr. Accounts Officer of Pension Revision .

Similarly, the said Shri K. Benjamin, Sr. Accountant while he was working in

EDP-NI Section during the said period processed the pension revision cases of

PPO/SM/11226 and PPO/SM/17158 without any official authorization to do so.

As a Sr. Accountant Shri K. Benjamin is fully aware of the office rules and
regulations and he knows that he can not perform duties of other section(s) which are not

officially assigned to him.

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his
duties properly & honestly by conducting himself repeatedly to the acts inconsistent to
his official duties with deliberate breach of office rules & orders and committing

unauthorized interferences to the officially allotted duties of other staff,

That the applicant while working in EDP III Section collected many
pensioners’ pension authority copies in bulk under his signature without any official
authorization in violation of the St DAG(A&E), Manipur officer order No. 3 dated 12-07-
1993. The pensioner’s pension authority copy would be dispatched to the address of the

pensioner by post in the absence of any official authorization to receive it. The said Shri

Wy
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K. Benjamin received 10 (ten) copies of such pensmnerg hU'rl‘t‘y’ in bulk on 14-

10-2003, under his signature as a token of receiving them without any official
authorization (Copy of the receipt is enclosed as Annexure X/4).

By doing so, the said Shri K.Benjamin, Sr.Accountant thereby failed to
discharge his duties properly & honestly with conduct of wholly unbecoming a

Government servant .

Since the applicant had committed.gross irregularities in the processing of
pension revisions of the Head Pandits/Head masters of the Lower Primary/Primary
Schools as pointed out by the said iﬁvestigation team, disciplinary proceedings were
contemplated to be initiated against the applicant and hence he was placed underr
suspension by this office order daied 16“T September 2005.

The matter was also ekamined by the Enquiry Committee of the Manipur
Legislative Assembly. The report of the Committee was presented to the House on 18"™
July 2005. The report pointed out that the total amount drawn on pension, gratuity and
commutation after revision of pension being around 12.66 crores (Copy enclosed as

Annexure-X/5).

6. That with regard to statement made in paragraph 4.5 of the application, the
respondenté begs to state that a thorough investigation by the team led by Shri Ch.
Joykumar Singh, Sr. AO was going on to measure quantum of the gross irregularities
committed by the applicant while he was serving in the EDP-III Section. Since the
applicant was not posted to Pension Section, the investigation could not be completed
within a limited time to the satisfaction of the investigating team. Hence, his
representations dated 16-11-2005, 12-12-2005, 02-03-2006 and 20-06-2006 could not be

‘reviewed at that stage.

7. That with regard to statement made in paragraph 4.6 of the application, the
respondents begs to state that since a prima facie case is made out against the applicant as
per the said preliminary report and departmental proceedings are likely to result in
impdsition of penalty, the entrance of the said applicant to the pffice had been restricted

so as to prevent him from influencing the investigations Qf the said pension megularmes i

committed by the apphcant | (h ];
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8. That with regard to statement made in paragrdph 5.1 ‘of ‘the instant ‘ofiginal |

application, the respondents begs to state that as stated in paragraph 6 and 7 of this
affidavit, framing of charges could not be done against the applicant without considering
and measuring the gravity of the irregularities committed by the applicant. Now a charge
sheet has been framed and issued to the applicant and the enquiry would be completed as

expeditiously as possible.

9. That with regard to statement made in paragraph 5.2 of the application, the
respondents beg to state and reiterate the statements made in paragraphs 5, 6 and 7 above
and to state further that the applicant had committed gross irregularities and showed lack
of integrity in the processing of pension revision cases. His processing of these cases was
violative of rules and regulations and accordingly he cannot escape responsibility by
shifting the onus to a superior authority. Hence, his statement is unfounded and may be

rejected.

10. That with regard to statement made in paragraph 5.3 of the instant application,
the respondents beg to state that the said Sr. Accounts Officer was, in the meantime,
transferred to the office of the Accountant General (A&E), Meghaiaya vide Admn-I
OrderNo.39 daFed 13%May 2005 of the office of the Accountant Geheral (A&E); Assam,
Subsequently, he was transferred to R.T.I, Shillong on deputation by Accountant General
(A&E), Meghalaya. Accordingly, this office wrote to the concerned Accountant General
to serve memorandum to him base on the preliminary enquiry report. In the meantime,
the case was referred to CBI vide this office letter No. DAG/Cell/Misc/2005-06/111 dated
25™ May 2006 for further investigation in view of gravity of the case and hence
departmental proceedings were stopped for sometime. The CBI declined to accept this
case due to paucity of time vide th_eir letter No.1171/30/COMP/SLC/NER/2005 dated .7th
June, 2006. The cadre controlling authority of the said Sr. Accounts Officer has now been

vested with AG(A&E), Manipur vide AG(A&E), Assam D.O. letter

‘No.AG/Sep/Gr.”B’/2006 dated 28" July 2006. Accordingly, a memorandum has been

issued to the said Sr. AO by this 6fﬁce vide Estt(A&E)/Disp. Act/Con-HP/2005-06/515
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issued to the said Sr. AQ by this ofﬁce vide Estt(A&E)/DtSpAWG@n—I‘-IPJQOéS-bG/Si 5—J

: dated 20“' August 2007. The reply dated 25-08—07 of the sald Sr. Aecounts Ofﬁcer was not

found sahsfactmy and therefore a charge sheet had since been 1ssued vide this office

’ Memorandum No. Estt(A&E)/PF/YM/Sr A0/2007-08 dated 31—08-07 Further .the Prmmpal
»Dtrector RTI Shillong has been requested to relieve him and j Jom the ofﬁce of the

. Sr DAG(A&E) Mampur for facilitating departmental proceedmgs

Further as_per findings in the preliminary report of thrs office, the gmvrty of

- the xrregulantles commrtted by the corcerned employees have been discussed and

measured tmttally by this ofﬁce The official who recexved pensioners’ copies of pension
payment authontles in bulk thhout any authority to do so apart from other megulanttes .
were suspended as their offence was grave. Eight other ofﬁcrals were: also involved in

committing various megulantles ‘However, they had not received pensroners copies of

pension payment authorities in bulk. Therefore those officials were not suspended but

. were transferred to less | sensrtwe secttons and memorandums were issued of those

officidls also. Their rephes were not found satisfactory and therefore charge sheets were
issued to those officials. Thus, this office is committed to take dtsctplmary action agamst '

all the ofﬁctals mvolved and will not show any Iemency towards any one."

11 " That with reéard to paragraph 5. 4 of the original apptication; the respondents .
beg to state that as stated. at paragraph 6 and 7 above, the charge sheet against the
applicant could not be framed without thorough mvestrgatton with proper documentatron .
Now a charge has been frarned and issued to the applicant.

12. That wrth regard to paragraph 5.5 of the original apphcatton, the reSpondents
beg to state that as stated at paragraph 11 above, a charge sheet has been framed for gross -.
1rregulantres committed by him wrth conduct wholly unbeeommg of a Govt. Servant and
inconsistent to hrs official duties etc. under the CCS(Ccndnct) Rules, 1964. Hence, the.

_ allegatton of the applicant of being scapegoat as per his statement may be rejected

P

13. “That wrth regard to the statement made i in paragraph 5 6 of t.he applrcatnon the
respondents beg to state that the apphcant had comrmtted gross irregularities with

" conduct unbecommg of & government servant in the process of many pensron revision

cases of Head Pandnt/Head Masters of Lower Primary/Primary Sehools and accordmgly,-
a charged sheet has been framed and issued to him, The respondents ﬁ.uther beg to state
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‘r that the grounds set forth in the original application are neither tenable in-law ‘nor on facts

Ve

and are not good grounds for which the application is fiable to be dismissed.
14. That with regard to the statement made in paragraphs 6 and 7 of the instant

application, the respondents beg to offer no comment.

15. -That with regard to paragraﬁhsk} 8 and 9 of the original ap,plication,l the
respondents beg to state that the applicant has committed gross irregularities .w‘ith conduct
* wholly unbecoming of a Govt. servant in the pension revision cases of Head Pandit/Head
Masters of Lower ?rimary/Pfiniary Schools, and a charge sheet has'b‘een‘ framed against
 the applicant. Hence, his prayer could not be sustained and may be rejected for the end of

justice.

16. -_ That the respondents beg to submit that in view of the submissions above, the
Original Application is without merit and is Tiable to be dismissed.

4

Signature of the deponent
ov. o

VERIFICATION e

L Viswanath . Singh Jadon, Dy. Accountant General(A&E),Manipur do.
hereby verify that the cofitents of the above paragraphs .. 4. to ... {§ are true to the
information based on records which I believe to be true and those of the annexures
are true copies of the original and I believe the same to be true, J Aot 2

*’\-{M Yol T“-’U\\ b—ﬂnmou\ ' : .
Dated/ Imphal ‘ ‘ Signature of the deponent
The 2,\/\ \—\ \ \ 1 ¥ 7 - Tq-APSATHIT (3 ﬂ'.ﬁ"’

Deputy Accountant General (A & B)
alxee mzigEmit (ber) w1 Wt
Office of th- Sr, Dy. Accountant General

wigT, LYEI

feinlliPus, 'smphﬂl
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OFFICE OF THE SR.DY. ACCOUNTANT GENERAL(A&E)
MANIPUR :: IMPHAL

No. Estt (A&E)/DP/KB 2007-08/ §§ Dated, .FI,..‘J».O.Q..“

The undersigned proposes (o hold an inquiry against Shri K. Benjamin, Sr.
Accountant (now under suspension) under Rule 14 of the Central Civil
Services(Classtiication. Control and Appeal} Rules, 1965. The substance of the
imputations of misconduct or misbehaviour in respect of which the inquiry is
proposed to be held 1s set out in the enclosed statement of articles of charge
tAnnexure-1). A statement of the imputations of misconduct or misbehaviour in
support of vaci article of charse s enclosed (Annexure-I1). A list of docuiments by
which, and a 'ist of witness by whom. the articles of charge are proposed to be

sustained are also enclosed (Annexures U and 1V),

2. Shri K. Benjamin, Sr. Accountant is directed to submit within 10 days of

the receipt of this Memorandura a written statement of his defence and also to state

whether he desires 1o be heard in person.

3. He s informed that an inquiry will be held only in respect of those articles
of charge as are not admitted. 1le should. thercfore, specifically admit or deny each

article of charge.

9. S'in'i K. Benjamin. Sr. Accountant is further informed that if he does not
submit his written statement ol detence on or before the date specified in para. 2
above. or docs ot appear in person before the inquiring authority or otherwise fails
or refuses o comply with the provisions of Rule 14 of the C.C.S(C.CA))
Rules 1965 or the orders directions issued in pursuance of the said rule, the

inquiring authority may hold the inquiry against him ex parte.

&#e.\su_ﬂf:ﬂ_

At
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5. Attention of Shri K. Benjamin, Sr. Accountant is invited to Rule 20 of the

Central Civit Scrvices(Conduct) Rules,1964, under which no Government servant

shali bring or attempt to bring any political or outside influence to bear upon any

superior authority to further his interest in respect of matters pertaining to his

serviee umvder the Government. If any representation is received on his behalf from

another person in respect of any matter dealt with in these proceedings it will be

presumed that Shri K. Benjamin, Sr. Accountant is aware of such a representation

+ and that it has boen made at his instance and action will be taken against him for
violation of Rule 20 of the C.C.S.(Conduct) Rules, 1964.

6. The receipt of the Memorandum may be acknowledged.

Dy.Accountant General(A& E),Manipur.

olc

To
Shri K. Benjamin, Sr. Accountant
A.G.'Colony, Lamphelpat,Imphal
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ANNEXURE-I

-

Statement of articles of charge framed against Shri K. Benjamin, Sr. Accountant (under
- 1-suspension) of the office of the Sr. Dy. Accoufitant General (A&E),Manipur, Imphal.

-

Article -1

That, the said Shr K. Benjamin, Sr. Accountant, was posted in EDP 111 Section from
24-06-2003 10 29-06-04 in the office of the Sr. DAG (A&E), Manipur. However, during the
said period he processed pension revision cases of Pension Section without receiving any
* official order to do so in violation of the official duties given to him.

“*#The"said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties
properly & honestly by conducting himself repeatedly to the acts inconsistent to his official
duties with deliberate breach of office order and committing unauthorized interferences to the
officially allotted duties of other staff and thereby he violated Rules 3(1) (i) and (ii) of the
CCS (Conduct) Rules, 1964.

Article - 11
Tﬁét-, during the aforesaid period and whilée functioning as Sr. Accountant in EDP 111
Section, the said Shri K. Benjamin received many pensioners’ pension authority copies, in
bulk without official authorization. .

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties
properly & honestly with conduct of wholly unbecoming a Government Servant and thereby
violated Rules 3(1)(i) and (iii) of the C.C.S.(Conduct) Rules,1964.

Article - 111

/ That, the said Shri K. Benjamin, while functioning as Sr. Accountant in EDP-111
Section, during the said period, without written permission of his controlling officer of EDP-
111 Section, processed many pension revision cases of Pension Section. By doing so, the said
ShriKs<Benjamin neglected his official duties of EDP-111 Section which were allotted to him.

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties
properly and exhjbited gross negligence in his official duties on his own volition with conduct
of wholly unbecoming a Government Servant and hence charged under Rules 3 (1)(ii) and
(iit) of the CCS (Conduct) Rules, 1964.
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Article -1V

That, during the aforesaid period and while functioning as Sr. Accountant in EDP-i]
Section, the said Shri K Benjamin, Sr. Accountant, on his own volition and without any
official authority, processed many pension revision cases of Head Pandit/Head Masters of
Lower Primary/Primary Schools on the basis of Service Books and many letters which were

neither received offictally nor diarised in the sectional diary register in violation of the office -
“""order of the office order of the Sr. DAG (A&E),Manipur Order No. 3 dated 12-‘07.-19934

. The said Shri K. Benjamin, Sr. Accountant, thereby committed gross irregularities and
exhibited gross negligence in the discharge of his official duties and thus violated Rule
3(1)(11) of the C.C.S.(Conduct) Rules, 1964,



ANNEXURE - I1

Statement inmputation of misconduct or misbehaviour in support of the articles of charge
framed against Shri K. Benjamin, Sr. Accountant(under suspension) of the Office of the Sr.
Deputy Accountant General (A&E),Manipur.

Article - |

'. That Shri K. Benjamin held the post of Sr. Accountant in EDP III Section during the
period from 24-06-G3 to 29-06-04 in the office of the Sr. Dy. Accountant General (A&E),
Manipur.

During the said period of his posting to EDP-111 Section he was never assigned to do
the works of Pension Section.

However, during the period of his posting to EDP-111 Section, he was found to process
many pension revision cases pertaining to Pension Section without any official order and
authonization. For an instance. he processed the pension revision case holding PPQ/SM/7724
in Feb/March, 2004 during his posting to EDP-1II Section and the said pension case was
processed and done by him without any official authorization to do so. The pension authority
of the said pension case i.e. PPO/SM/7724 was approved and signed on 01-03-04 by the
concerned Sr. Accounts Officer of Pension Revision .

~ Similarly, the said Shri K. Benjamin, Sr. Accountant while he was working in EDP-111
Section during the said period processed the pension revision cases of PPO/SM/11226 and
PPO/SM/17158 without any official authorization to do so. |

As a Sr. Accountant, Shri K. Benjamin is fully aware of the office rules and
regulations and he knows that he can not perform duties of other section(s) which are not
officially assigned to him.

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties
properly & honestly bv conducting himself repeatedly to the acts inconsistent to his official
duties with deliberate breach of «ffice rules & orders and committing unauthorized
interferences to the officially allotted duties of other staff and thereby he violated Rules 3(1)
(1) and (i1) of the CCS (Conduct) Rules, 1964.

Article - 11

That, the said Shri K. Benjamin, Sr. Accountant while working in EDP-IIl Section
during the period from 24-06-03 to 29-06-04 received many pensioners’ pension authoﬁty
copies in bulk under his signature without any official authorization. The pepsioner’s pension
authonty copy would be dispatched to the address of the pensioner by post in the absenpe of
any official authorization to receive it. The said Shri K. Benjamin received 10 (ten) copies of
such pensioners’ pension authority in bulk on 14-10-2003, under his signature as a token of

receiving them without any ofticial authorization.

By doing so the said Shri K Besnjamin, Sr.Accountant thereby failed to discharge his
duties prbper]y & honestly with conduct of wholly unbecoming a_Govemment servant and
hence he is charged under Rules 3(1)(1)& (iii) of the CCS(Conduct) Rules, 1964.

NI AAAEA L A o p



‘ Article - 111

That, Shri K. Benjamin, during the aforesaid period and while functioning as Sr.
Accountant in the EDP-1i] Section processed many pension revision cases of Pension Section
Wwithout written permission of his controlling officer of EDP-III Section As for instance, the
said Shri K. Banjamin, Sr Accountant processed the pension revision cases of PPO No.
SM/7724, 11226, etc. without any official order of the office of Sr. DAG (A&E), Manipur

official duties given to him in EDP-11I Section during the said period.

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties
properly and exhibited gross negiigence in his official duties with conduct of unbecoming a
Government servani and hence violated Rules 3 (1)(ii) and (iii) of the CCS (Conduct) Rules,
1964.

Article - IV

That, the said Shri K. Benjamin, Sr Accountant while working in EDP-111 during the
said period, without official authorization, processed many pension revision cases of Head
Pandit/Head Masters of Lower Primary/Primary Schools on the basis of many letters, Service
Books which were neither received officially nor diarised in the Sectional Diary Registers in
violation of office order of the ofice of the Sr. Dy. Accountant General (A&E), Manipur
Order No.3 dated 12-07-1993 For instance, the said Shri K Benjamin, Sr. Accountant
processed the pension revision of a pensioner holding PPO No.SM/7724 on the basis of
Z.E.Q.(Ikhrul) letter No. 1/72/Pen(Revs)/2002-ZEO(UKL)‘ dated Nil under which the Service

The said Shri K. Benjamin, Sr. Accountant thereby committed gross irregularities and
exhibited_gross,negligence in the discharge of his official duties and thus violated Rule 3(1)
() of the C.C.S. (Conduct) Rules, 1964.
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ANNEXURE-III

List of documents by which the articles of charge framed against Shri K. Benjamin,
. Sr. Accountant (under suspension) of the office of the Sr. DAG (A&E); Manipur, Imphal are
proposed to be sustained.
1. Section posting order dated 24-6-2003 & 29-6-2004.
* 2. . Pension Revised Report. & Authority PPO/SM/7724, PPO/SM/1 1226,

PPO/SM/17158. "

[P3]

Receipt of pensioner’s copy in respect of Revision Authority No. 8313, 8316 etc.

4. Letter No. l/72/Pen(Revs)/2002-’ZEO(UKL) dated Nil.

5. Approximately 25.pension revision cases of Head Pandit/Head Masters were
dealt by'Shri K. Benjamin, Sr. Accountant. Available copies of the calculation
sheets/reports/authorities in respect of PPO/SW6288, SM/16446, SM/18325,
SM/i2353, SM/11105, SM/7321, SM/8554, SM/4912, SF/8234, SF/8854 etc. are

enclosed.

ANNEXURE-IV

List of witnesses by whom the articles of charge framed against Shri K. Benjamin, Sr
Accountant (under suspension) is proposed to be sustained.
1. Shri L. Iboyaima Singh, the then AAO/Pension Revision.
2 Shri L. Joychandra Singh, Sr.AQ/EDP Section.

.
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?? breliminary Repons on imvesigation of alleged Fraudulent drawal of pensionery

benefits of Head Master/I4cad Pandits of Primary/Lower Primary Schools under
Government of Manipur.

g

i
I
i

———

i
1.  Int-oductory:- ¥

_ p
Shii Ch. Joykumar Singh. Sr. Accounts Officer ..Admn) has been appointed as
Investigation Officer to investigate the case of alleged fraudulent drawal of
arrears of pension and pensionery benefits in respect of Schoo! Head

Pandits/Head Pandits in-charge of Government of Manipur.
He wili be assisted by the fo\lowing’.B (three) sub-teams:-

Team No.l. (a)N. Sachibuson Singh, AAC.
(b) M. Premkumar Singh, St. Acctt.

Team No.2. (a) The Ibohal Singh, AAO
(by L. Deben Singh, Sr. Acctt.

Team No.3. (@) Y. Devanand Singh, AAO
(b) P. Iboyaima Singh, Acctt.

The Investigation should be started from 31-05-05 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), Manipur.

[A photocopy of Est(A&E) Order No.44 dated 31-05-05 is enclosed for
reference as Annexure-A]

1. A brief reference to some orders/correspondence issued by Government
oi Manipur.

(a) Grant of Head Master's scale of pay 0 retired teachers in lower
primary/primary schools and drawal of pension arrears and salaries — cancellation of
orders therzof.

There is no scale o1 pay prescribed for the Head Master of a Lower Primary
School as per Government Records. The rules provde for a scale of pay specific only
for a Head Master in Primanry School as evident from the pa scales indicated in the
Revision of Pay (ROP) Rules. 1966 and all subsequent ROPs. with a provision. ull 1-
1-96. for grant of charge allowance (o teachers acting as in-charge Head Master/Head
>andits in LP/IB/Primary Schools at the rate of rs. 3/- p.m. if the number of Assistant
reachers in the school i< 3 and Rs. 10/- p.m. it the number of teachers exceeds 3.

All such orders that have been passed by the Director of Education (S) and any
other officials in the Directorate on or after 5.5.03 for grant of Head masters pay scale
o Telired teachers without approval of the Govt. and have not been passed n

(e / o s
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compliance of specific’ court orders with necessary Govt. approval stand cancelled
with effect from the date of passing of those orders, and the status prior to 5.5.03 in /\/‘b

respect of the pay scales and pensions due to such retired teachers will be deemed to
have been restored.

[Reference to Ctovt. of Manipur, Secretariat Education Dept
(Schools)Orders No. 1/11/05-SE(S) dated 21-4-2005 tssued by R.R.

Rashmi, Commissicner (Edu/S) Govt. of Manipur and a photocopy
i enclosed as Annexure “B”]

(b)  Fraudulent drawals of arrears and pensions by HeadMasters/Head Pandits :-

o | Since the House Committee is currently enquiring into the case and is of the
. view that the fraud, if any. committed by the officials involved in the Directorate of
School Education and other Agencies should be immediately detected through Droper
investigation of all aspects and examination of all documents, it is considered
necessary that the Revised P.P.O.s issued by A.G. Office on the advice of Director,
Education (S) are suspended and kept in abeyance till completion of full investigation.

The examination of the documents will involve not only scrutiny of the orders
passed by the Director, Education(s) or officials at other levels but also the Service
Books of the concerned retired teachers who benefited from irregular drawals based on
these orders and the revised PPOs.

[Reference to Commissioner Educétion(s) R.R. Rashmi’s D.O. letter No.
1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit),
Manipur and a photocopy of the order enclosed as Annexure “C”.]

3. Cla?ﬁﬁcations sought to the Gowt. of Manipur in the Month of Nov &
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting |
of Higher Scales to Head Pandits. '

(@)  The Sr. Accounts Officer (Pension) who has been dealing with revision
of pension cases , has pointed out various irregularities in granting of
higher scales to the Head Pandits and requested for immediate action to
remove the above irregularities 1o the Commissioner (EdwS), Govt. of
Manipur. with a copy endorsed to Director of Education (S) vide his
lener No. Pen/R.O.P.-90/90-91/713-14 dt. 21-1 1-03.

[A photocopy of the lester di. 21-11-03 signed by Shri Y.
Manaobi Singh. Sr. A.O. (Pen) is enclosed as Annexure ‘D° for
ju reference]

(b)  The Sr. Accounts Officer (Pension) who has been dealing with the
normal pension cases without revision cases has referred the pension

| Q/W Q'{/“/o Y
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case in respect of Shn N. Angou Singh, Retd. HeadPandit of Netaji L.P.
School 10 the Commissioner, Finance (P.1.C.), Govt. of Manipur with a
copy endorsed 1o the Commissioner Education(s) vide his letter No.
Pen/1-4/Supn/1014/2003-04/849-52 dt. 17-12-03, pointing out the
irregularities and seeking clafsification of the eligibility/ineligibility of
the Scale of Rs. 1400-2300/- to the head master of L.P. Schools by
enclosing the Service Book of Shri N. Angou Singh for reference.

[A copy of the letter dt. 17-12-2003 signed by H. Doruma, Sr. Accounts
Officer(Pen) is enclosed for reference as Annexure “E”.]

" 4. Listof officials posted in pension Section dealing with Education Department
and related cases of pension Revisions. '

. i St
u\io.

1.

Name and Designation | Woks aliocated ‘l
|
Directorate of Edn(S), Zonal
Education Offices including
Primary to Junior High School
excepting Zone-1ll & IV.
L.P., Primary. Junior High
Schools, Z.E.Os.(Jiribam,
Kangpokpi, _Kakching,
Chandel, Ukhrul, Senapati,
Churachandpur and Wangoi)
‘ ZEO.-1&ll
L.P., Primary, Junior High
Schools, Z.E.Os.(Jiribam,
Kangpokpi, " Kakching,
\ Chandel, Ukhrul, Senapati,

Period of posting

14-3-2000 to 20-5-
2003

|
H. Jadumanu Singh. Sr. Acctt. \

1
TK_Sumitibala Devi, Sr. Acctt. | 21-5-2003 to 18-5-

2004

|

3. K. Benjamin, Sr. Acctl. 6-7-2004 to 13-5-

2005

Churachandpur and Wangoi)
ZEO.-1&ll

High Schools,  Colleges,
Higher Secondary Schools,
ZEOQ 111 (Thoubal)

High  Schools, Colleges,
Higher Secondary Schools,
ZEO i (Thoubal)
1162001 w© 3-4-|ZEO -1V, DI

11-6-2001 to S5-4-

Sh. Ranjit Singh, Acctt
2004

|
1Y Tbomcha Singh, Sr. Acctt. 6-4-2004 to 12-7-
\ 2005

i 6. Ng. Koshing Movon, Sr. Acctt. ‘ (Moirang) |
i g - 1

. 2004 | Electricity etc, Medical. \
— 840004 w0 12-7- 1 ZEQ V. DI (Moirang) \

_ | 2003 | Elecuricity eic, Medical. |

| "=9/12/2001 to 12-7- | Receipt & Diarising, Typing of |

i 2005 letters, writing of pension

| ' | Revision Authorities.

r‘). \ Chungkhulun Kuki, R/K 15.10-98 1o 15-5- | Keeping of pension recordes of

! \ 2005 \ pensioners

FO. \ Lhingzalam Gangie. Acctl.

!04
|

\13-9-2000 to 5-4-

Despatcher, issue of Try Alcs
(DAA Broadsheet) 7 MR, 8

MR, IRB (11,12,13)

O



N. Nirpen Meitei. Gr. D 17122002 to S-4- | He was promoted 10 C/T from
2004 1-1-04 but no work allocation
as C/T was found to issue.

27-9-2000. w0 24 i Pension Revision
11-2003 ) \
25.11-2003 o 16- Pension Revision
{2005 |

uror 20010
26-4-2005

P. Rahumani Singh. AAQO.

L. Iboyaima Singh. AAO.

Y. Manaobi Singh. Sr. AO.

" I3
z/‘ [ ——
'

] [Reference 10 Sr. A.O. (PenSion) confidential letter No. Pen/Po\icy/2004-05/327
/ . ’ dt. 18-5-05 (Annexure ~F enclosed) and Allocation of duties of Pension
! Section Annexure -G enclosed)

upto \ Pension Revision

5. A list of names of Accountants who are taking pait in dealing of school pension
; revision cases of Head Pandits (not exhaustive) and are not allocated to do the works
i _of pension revision of Head Pandits as per allocation of duties at the point of time of
' Revision. Some are not cven posted to Pension Section at that time of the pension

i revision.

Name of Accountant Works Head Pandit | Name of | Remarks.
' allocated for | Revision 7ZEOs where
Educatuion cases done pension case
) - relates .
Ng Koshing. OOV & DI | sm/12222 | ZEO (CCPur) | Not sallocated
Acctt(Pension) (Moirang) to him _
SM/12975 -DO- --DO-
SM/14932 Chandel -DO-
\ SM/6310 CCPur .DO-
‘» SM/2708 Zone-1 -DO-

ZEO-1 Not allocated
to him

ZEO-1l -DO-
-DO-

Not allocated

"Sh. Ranjit Singh, Acct [ ZEO-II SM/11620
i

\ \ (Pension) i
_ | SM/3494
: SM/7080

L |
1 3. ‘ 1. Jadumani Singh. : ZEQs except SM/4768
| Sr. Accr. (Pension) " Zone-111 & 1V to him \
\‘ "| SM/12247 po- |
g - SFi2287 Zone-lll DO
TR N Suminibala Deve 7EOs except | SM/12810 | Zone-1V Not_allocated !
i L Sr. Acct (Pensien) Zone-1 & IV ! 1o her ;
| 1 L SMITIYT . Zone-1V -DO-
| Lam/set |y ZoneelV DO-
K. Haokip. Sr. Acctt. Education SM/10775 ZEO(Ukhrul) | Not allocated
(Pension) ! not allotted 1o to him 1
i him sM/10298 | ZEO, Chandel -DO- i
SM/12510 | ZEQ, KPI -DO-




1
|
|

[l
t
'
'
i

G

)\

that ime

P -
1 9. | Lhingzalam [ Notallocated | SM/283

SM/7378

ZEO-IV

(: . <
| 6. 1 Th Ja_van_l;S{;—l—;;tT, ~—“Id[1dn:;1;1_01 TSMIN2086 | ZEO, Wangoi \ Not aliocated | ‘4\

;‘ . Gr. Acctt, (Pension) i alloned to 5 | to him
1 | him SM/14642 | ZEO-II | -DO-
1 | \ SM/8920 | Edn(s) | -DO-
b | | |
7. ¥ lbomeha Singh, | ZEO-N! SMnagia | ZEOIv | Mot allocated | -
L__'g Acclt (?en;ion) ! _ to him.
‘ g ]T( Benjamin, Sr. Acctl. ‘l Not in SM/5889 ZEO- Ukl Not allocated
| is '\ Pension at to him
: ! , -DO

|

ZEQ, Chandel

Not allocated

}
<10 | amkhohao, Sr Accll.
]

R

Pension

. l | Gangte,C/T. (Penion) \ 10 her i
L | SM1747
____L % \ SM/12903
|
|
|

Notin | SM/12904 | ZEO, Chandel

to her
8 ZEQ, KPi -DO-
ZEQ, Chandel -DO-
Not allocated
! ! | to him |
| sM10605_{ ZEO, UKL | -DO- B

[Statements from Pension Section enclosed as Annexure «H” for reference].

6. A short list (not exhaustive) of pension t

office procedures have been seriously neglected and revision of p

abruptly without- vital information in record (e.g. pay regulation,

service books etc.). Cases were never put up to

available in every cas€g produced to Investigation Te

evision cases of Head Pandits where
ension cases seitled
pension reports and

AAO as signatures of AAQ was not

ams. Furthermore, initials of

dealing Accountants in the Pension Authority office copy are not available.
] Name of dealing|Name of | PPO No Remarks \
l No. | Accountant pensioners i :

(1. | No signatre found. | N. Mangi Singh

Sh. Ranjit Singh

|

]

|

| i
‘. Th. Nabakishore \ SM/5813

.
Pay regulations |
and report not

available. J

| e

1

\_; \ Md. Maheiruddin | SM/6820

LK Sumitibala Dev S, Khomdonbi

P

[ _
4. ¢ Lhingzalam Gangie Thangkhomang

—

Pay regulations |t
not available.

| not availabie,

CSM/14622

__._.‘____—-.__.-—,_._..——....—_»—__.——-

SM- 12903

——

i

i

PR. and S.B.'\
\

\ Pay regulations
| not available. ___‘

| Pay regulations
l not availabie.

[ SM/T0603

“ Pay regulalicns |
|

not availabie. |

Pay regulations
not available.

\
I
1. \K. Benjamin \

Pay regulations |
not available. |

|
Q\M 'L‘(ﬂf/ oy
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/ ~ N.B. The names of the dealing Accountants ar¢ subject to verification by Sr. A.O.

/ (Pension) who signed the Pension Authority copies as the signatures of AAO
was not found in the Revision cases done

7. Serious negligence of oifice procedures in the settlement of pension revision
cases of Head Pandits by dealing Accountants, AAO and Sr. Account officer.

Pension revision cases of the Head Pandits were never put up by the dealing
-accountant s to the next higher authorities i.e., Asstl. Accounts Officers for checking

and approyal as per office procedures .Almost in every caseg no written recordg qtbfo

. wn . oo . .
available o “Note™ Side of the Pension file and office procedures have been virtually
negiected. It is not known how Sr. A.Q. (Pen) was satisfied with such omissions and
irregularities. Records recejved are not properly received and diarised.

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension
payments without checking by concerned AAO (Pen).

SM/12222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc.
The lnvéstigat'mg Team at the outset, has got more than 200 (two hundred)
cases of head Pandit Pension revisions not passed through AAO (Pension) for

checking as per office procedures.

8. Unauthoriéed handing over of Pension records by Shri Chungkholun Kuki,
Record Keeper to unauthorized persons.

lrSl. Name of unauthorized | Particulars of PPO Nos. of | Date of handing over
| No. persons pension records of the record papers
! including service
‘ . 1 books.
Pl \V. Zingi, St. Accti. (not | SM/12742 10-03-2004
: in Pension Section) \ SM/4441, SM/438. SM/1461, } 01-04-2004
| SM/2884. SF/3729. SF/4630
P SM/9309. SM/4360. SM/5403. N 26-03-2004 |
', + SF/4569 ; ?‘ :
2 W _Bilashini Devi (Audit { SM/S121. SM/14088. b 19-03-2004 |
Office) | SM/8843. SM/13029. SM/17290, | !
'\ SM/13671 } 02-03-2004 |
3. N, Nirpen Meitei, C/T | SM/8652. SM/6740, - 22-03-2004
{Pension) SM/17268, SM/8366, SM/9342,
SM/5278, SM/8353. SM/8187, } 29-03-2004
; SM/9575
| 4. 1] Sabir (Audit) | SM/12398 No date |

1@%\ QM b/"
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& LS. Ramyo (Pension) | SM/10229 | 18-02-2004 0?7
| | SM/19546, SM/T511 | 19-03-2004
| 6. Y Sharat and Kumar of | SM/6820, SM/11141,5M/2986, } No date. | -
| Try | SM/7620, SM/8934
N.B. These are not exhaustive.
9. Unauthorised handing over of pensioners’ pension authority copies in bulk and -

in block at a time to pension staff and unauthorized persons and receiving the same in
bulk by them at a time instead of sending them by Post to pensioners concerned or to
their authorized person/s by Despatcher in Pension Section.
As per allocation of duties of pension Secl}&ion, Lhingzalam Gangte, C/T was
allotted to do the dispatch work of Pension Section.
. ) Name of the unauthorized persons who have taken the pensioners’ copies in
bulk are given below (not exhaustive)

['SI.No. | Name No.  of ‘\ Date
i copies
taken

| 1. C. Kuki, Record Keeper 8 115-01-04
7 19-01-04
5 05-02-04
3 17-02-04
5 30-01-04
6 16-03-04
4
1
5
1
1

N. Nirpen Meitei, C/T

[§9]

24-03-04
1 14-10-03
17-02-04

| 3. K. Benjamin, Sr. Acctt.
4. Ng. Koshing, Sr. Acctt.

24-02-04

0
2 | 15-03-04
3. L.S. Ramyo,C/T 5 1 29-09-03
6
5
1

| 14-10-03

% 24-10-03 \

0 06-11-03 |

5 - 11-11-03 |
| 8 - 18-11-03

|7 04-12-03

3 | 12-12-03 |

10 | 15-12-03

6 | 13-01-04

3 30-01-04

10 | 05-02-04

9 | 06-02-04

11 | 11-02-04

I
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14 12-02-04 "')-\

4 13-02-04 \

6 18-02-04 !

5 01-03-04 \

8 05-03-04 ‘l

7 11-03-04 |

6. Gyasuddin (Unauthorised 16 14-10-03 }

l outside person) 12 21-10-03 ;

| | 12 23-10-03 5

| 24 27-11-03 §
12 02-12-03
| 10 02-12-03
‘ 12 | 04-12-03
| 19 | 08-12-03

; 9 12-12-03 ;

'1 9 16-12-03 ‘
1 8 18-12-03
1 5 19-12-03

| 7. \ Sh. Ranjit Singh, Sr. Acctt. 10 1 09-02-04 |

\ 2 18-02-04 |

| 8. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04 |

4 04-03-04 'z

9, Seiklum (Outside person) 12 10-10-03

. 13 29-12-03

10. Lhingzalam Gangte, C/T 6 06-01-04

11. K. Haokip, Sr.Acctt, 5 17-02-04 !

12, Md. Anwar Hussein (outside 7 29-01-04 :

person) 5 30-01-04 :
| 6 | 30-01-04

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the
pensioners who have not presented pensioners’ copy 10 Treasury Office concerned.

10. Brief reference of cases having serious procedural lapses and overpayment of pensionery
benefits thereof and observations:-

(a) Laie Haochinthang. Head Pandit. Neoiphai L.P.School PPO/SM/SF/o08E

No requisition of Service Book from A.G. Office was made by the Deparmment at aim
point of tume. However, the Service book along with some documents ior pension
revision have been torwarded by ZEO vide its letter No. 1/10/01-ED(Ccpur.) dated

24-6-2003. There is no diarising of the forwarded pension records by Receipt Section

~ and no marking by AAO/AO concerned. It was also found that AO(Pension) has giver.

order 1o the dealing Assistant to correct the LPC as per his recording in the ‘Note’ sidc

showing pay regulation at the pensioner’s pension file. The order was not obeved anc.

put-up- the case by taking the wrong amount of pay. The actual pay should be Rs
P
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1640/~ but 1t has been taken as Rs. 2060/~ instead which is not admissible as per

¢ntrgfs made at P/3 of Service Book (new additional volume).

Pension authority has. however, been issued by Sr. AO(Pension) based on the

wrong pay and accordingly overpayment of pensionery benefits have been authorized
in addition due 10 negligence as the case may be.

(1) Excess authorization of gratuity - Rs. 10,992/-
(2) Excess authorization of enhanced family pension - Rs. 210/- p.m.
(3) Excess authorization of normal family pension - Rs. 126/- p.m.

The above case was not put up to check by AAO(Pension) nor entrusted to check it by
AO(Pension). The overpayment was duc to office procedural lapses committed in pension
section resulting to losses of Government money.

(b) Md. Mahefruddin, Retd. Head Pandit, PPO/SM/6820

The Service book is not available in the pension record/persohal file of the pensioner
and revision of pension has been done without the Service Book.

While finalizing the case, the important letters, service book and some other papers
were not available in the personal record file of the pensioner.

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation it

‘has been taken as Rs. 1760/~ without any basis. The case was put up direct to Sr. AO(Pension)

and not to AAQ(Pension) and finalized on 17-02-04 by AO(Pension).

Due to lack of proper checking of Service records and serious procedural lapses in the
Pension Section the excess payment has been made/authorized resulting to loss of

Govemment money.

(a) gratuity - Rs. 3,465/-
(b) commutation - Rs. 3,766/-

(C) Mangrei Tuboi, A/T. PPO No.SM/7274

The pension revision case was processed by opening a part file without approval of
higher authority. All the original pension papers along with the original authority copies are
not available. Cases was put up directly to Sr.AO(Pension) mentioning nothing R the “Note™
side of the personal part tile of the pensioner. WA

The pension revision report was not prepared and put up without it by dealing
Assistant as evident from record. However. pension revision auithority was signed by
Sr.AO(Pension) without the pension report and pay regulation which are a must in the
processing of - pension case. The office copy of the pension authority issued vide No.
Pen/Revision/95-96/4307 dated 16-2-04 do not have the initial signature of dealing
Accoumant/AAQ.

Ofw m%f’f" -
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As per Record Keeper's Repister of pensioner. the onginal Service Book Vol.I was
found .unofTicially collected from Record Keeper by one “H.P and found forwarded to A.G.
Offlce:two volumes of Service Books including a fresh one along with placement order, LPC
etc. for pension revision by 7onal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KP) letter dated 21-5-03. Tt is found that the ZEO, KPI letter dated 21-5-03 along with
pension records was found not diarised in any section and there is no markings of
AAO/ST.AO etc. to the letter which has been preessed.

it (D) S. Mohon Singh. H/M (ZEQ Kakching), PPO T SM/14717.
W No original papers i.¢. the orginal pension papers submitted by the Department at the

time of first authorization of pension are found in the file. Service Book and new documents
only were found enclosed.

The case was re-submitted vide ZEQ,Kakching letter No.1/7/98-ED(ZEO-K) dated
22.2-04. The lenter has been marked by Sr.AQ/Qension on 1-3-04 and on the face of the
letter itself, Receipt Section’s No.SB/2343 dated 15-3-04 with seai was embossed. Then AAC
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by
him on 16-3-04 and finalized the case on 17-3-04. No signature of AAO was found while
processing for authorization of pension of the pensioner. '

(E) M. Ghana Singh, Head Pandit, Zone-1, PPO/SM/3528.

Original forwarding papers are not available. But the Service Book along with new
documents were received on 5.3-04 vide their letter No. 2/5-2/2004-ED/ZEO/Z-1(1) dated 5-
),, 3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04
'; and put up by dealing Assistant on 5-3-04 and finalized the case on the same date ie. 5-3-04.
The case was not diarised and there is no marking of AAO/St.AQ to the forwarding letter.

The signature of the pensioner in the forwarding letter is quite different from the
signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2-
1978 from service.

(F) Thangkhomang Sitlhou. Head Pandit. ZEO(KPD). PPO/SM/12510.

No record for requisition of service book by the department and letter for returning it
1o the department by the A G. Office are not found in the personal file of the pensioner.

However a new volume of service book after fixation alongwith a placement order.
fixation statement and LPC without the onginal service book have been recerved.

It is found that the placement order dated 21-3-03 issued by the ZEO(KPD) vide his
letter No. 1/27/2000-ZEO(KP1) dated 71.5-03 was not signed and hence the order itself
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-1.

However, the case was passed on 22-3-04 after taking into account the unsigned order -

dated 21-5-03.

| ) Ao
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(d)

(e)
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14. Findings in brief of irregularities of some pension autnorisation are enclosed in the
Annexure-J.

12, General observation in the revised pension authorization of Head Pandits:-

The Orders of granting higher scale with retrospective effect to the Head
Masters/HeadPandits mam e concurrence of Finance Department in
violation of Rule 42-A of GFR.

All the Service Books available in connection of pension revision of Head
Pandits are newly constructed with many omissions, and hence the authenticity
s doubtful..It is not known the circumstances under which they could not be
continued }@ the original service books and personal files which should be

available tz’A,G, Office.
' o

Almost all the new pension records pertaining to Pension revisions ar¢ not

received properly through Receipt Section and not even diarised/marked in -

Pension Section.

Many original Service records (Service Books) were found to ;ll}:nd ‘gver to
unauthorized persons without proper requisition. Pensioner’s pension
Authority copies were also handed over to unauthorized persons in bulk
instead of sending them to pensioners or o their authorized person.

It is found that many pension revision cases were done by unauthorized staff.

Some cases are finalized without pay regulation pension report and service
book.

OFFICE Procedures required in connection of submission of cases t0 Higher
Authority are grossly neglected. No records for submission of cases have been
found in “Nate™ side of the pension record file. In MOst Cases.

The initials of signatures of the dealing Accountants could not be verified as
the signatures are different from those available in attendance register.

Almost all cases are put up abruptly and p%se&“fimout proper scrutiny of the
case. The signature of AAO(Pen) is not found recorded in eﬁ?ﬂ?revision case
ereby showing lack of proper scrutiny and procedural lapses and excess

pension payment has been authorized resulting in loss of Govt. Money in some
cases.
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(1) Some pension cdses could not be produced by pension section inspite of
requisition. 4['
(k) Irregularities have already been pointed out by Sr. AG (Pen) 10 State Govt. on

Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments ;%,
have been made without clarification from Govt and approval of higher %

( M%%M/of %

(CH. JOYKUMAR SINGH)
Sr. A.O./Investigation Officer

authorit




OFFICE OF THE SR. DY. ACCOUNTANT GENERAIAA&E)
MANIPUR : IMPHAL

g / ., 44
Dated, 31-05-2005

_ Shri Ch Jovknmar Singh, Sr. AO has boen appointed as Investigation Qfficer to
* mvestigate the case of alleged fraudulent drawal of arrear of Pension and Pensionery
benefits m respect of School Head Pandits’Head Paadit in-charge of Government of
- Marapur. He will be assisted by the following 3 sub-teams.

" Tearn No. 1 T"a) N. Sachibhuson Smgh, AAO.
b) M. Premkumar Singh, Sr. Acctt.
Table No. 2 a) Th. Ibohal Singh, AAO.
b) I.. Deben Singh, Sr. Acctt.
Table No. 3 ' a) Y. Devanand Singh, AAO.
| - b) P. Iboyaima Singh, Acctt.

The mvestigation should be started from 31-05-05 and its findings (Prchmmxry
Report) should be submitted to DAG(A&E) on 8* June, 2005 positively.

Authority - AG’s order dated 30-05-05 at P/2" of file No. Estt{ A&EY2-78/Press-

CR005-06.
Sr. Accounts Officer/ Admn.
Memo No.Estt{ A&FE V2-78/Press-C.2005-06/482-8% Dated 31-05-2005

Copy to :-

1. Secy. 10 AG, Manipur.
2. P.A 10 DAG(A&KE).
3. Person concerned..

4. Office order file. / / OW‘W / )/

O 00/5

Sr. Accounts Officer/ Admmn.
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Nao.1/] 1705-ST(S)
GOVERNMENT OF MANIPUR
SECRETARIAT - EDUCATION DEPARTMENT
(Schools)

Order bv the Governor

=, Dated, 217 April, 2005, Imphal

Grant of Headmaster’s scale of Pav to Retired Teachers in Lower
Primary/Primary Schools and dravwal of pension arrears and saiaries-

~

Canceliaiion of Orders thernf

Whereas it has come 10 the notice of the Government thai a large
number of orders were passed, without Government approval, on znd after
5.3.2003 at the level of Director, Education (schools) and other officials in
the Directorate granting the pay scaie of Headmaster of Primary sciools to
the retired teachers in Lower Primary/Primary schools who had functioned
as in-charge headmaster/Headpandits in such schools,

Whereas the benefit of higher scale of pay of Headmaster of Primary
school has been granted, vide the Orders in question, to the Teachers of L.P.
Schools who are retired and the benefits have been given with retrosoective
effect i.e. from the date from which such teachers had been deemed o act as
in—lcharge headmaster/Headpandits in the Lower primary/primary schools

o

Whereas there is no scale of pay prescribed for the Headmas:er of 2
Lower Primary school as per Government records; the rules provics for a
scale of pav specific only for a Headmaster in Primary school as avident
from the pav-scales indicated in the Revision of Pay (RoP) Rules 1964 and
ail subsequent RoPs. with a Provisior

Lull 111996, for grant of charge
allowance o eachers aciun
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teachers exceeds 3,

Whereas the Direcior, Education (S) had already cancelled, vide order
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no 46/32/2000-ED(V) dated 28.1.2002, all previous orders of the the Zenal
zducation Officers and Depuly Inspectors of Schools relating to utilization
of services/declaration of teachers as Headmasters of L.P. Schools on iookh.-
after/in-charge basis and repatriation of such teachers to their substantive
posts, with further directions to the subordinate officials to submit afresh

necessary proposals only in such cases where there are appropriate court
directions,

Whereas the higher scales are now found to have been granied oy the
Director, Education (S) to the retired teachers of L.P./Primary schools in
violation of the said orders dated 28.1.2002 and there is no evidehce of any
other compelling circumstances such as the existence of court orders or

Government instructions, or otherwise for issue of the orders passed after
5.5.2003 in respect of the retired teachers,

Whereas, it is found that, in the past, similar orders for grant of higher
pay scales to teachers in L.P/Primary schools were passed by the
Government or the Director, Education (S) for serving teachers only after
following the necessary procedure as described above and, in compliance of
the applicable directions of the Court, and such orders, therefore, stand on a
totally different footing and can not be deemed to have provided a basis for
the orders passed by the Director, Eduication (S) or other officials on or after
5.5.2003,

’ Whereas the Government rules and procedures oblige that the orders
eranting higher scale of pay are passed only afier ascertaining the
availability of posts and obtaining the necessary recommendations from the
duly consuwted Departmental Promoiion Commiitees (DPCsY  and,
thereafter securing the approval of the Government.

Whereas no such procedure was foiiowed in respect of the teachers
covered by{he orders in question; the orders were issued without the

lxnovxledge or approval of the Government, and there are no other
extenuating circumstances on record warranting issue of such orders,

W‘hereas it is noticed that the Director Education (S) had passed an
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Ow o) az b /o Y 1

o Ca .
PR vamyzze .



order dated 6.4.2004 cancelling ail orders passed by his office periaining (o
the grant’ ot scale of pay of hcadmaster/hcadpandit to  the  ex-
headmasters/pandits of L.P./primary schools, without however indicating the
steps necessary 1o recover the irregular drawals made on thz basis of his
previous orders,

‘Whereasi,"}m the basis of the orders of the Director, Education (S), the
- Office of the Accountant General, Manipur had already revisad the pensions
and 1gsued iresh pension payment orders, resulting in entitlements to and
-drawals of large sums of pension and pay arrears by the retired teachers, and
turther, such retired teachers have, since continued to draw the pensions at
the enhanced scale,

Whereas the orders in question have allowed the revision of pay of the
retired teachers of L.P./Primary schools with effect from the date of holding
charge of headmaster/Headpandits in the Lower primary/primary schools (in
some cases as far back as 1.4.1964) as distinguished from the other orders
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting
such benefits only notionally with actual payments to begin only from

2.12.1996 or 16.12.1996, i.e. the date of framing the R/Rs for the post of
Headmaster of Primary school,

Whereas the nature of the orders passed and the sequence of events
clearly establishes that the said orders were irregular, and were passed with

an ulterior motive of providing undue financial gain to the beneficiaries
involved, |

Whereas it is considered necessary, in public inierest. 10 2nnul all such
-Tegular orders passed afier 2.3.2003 in respect oif ihe retired teachers of
-.P./Primary schools. which ¢o not have the approva: ot the Government

Decitic court orders with

:id have not been not passed in compliance of s
necessary approvais,

Whereas the actual number of retired teachers in whose respect such
orders were irregularly passed can not be fully and correctly established at
this stage. until the information. provided by the Directorate of School
Education who passed the orders, the office of the Accountam General,
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Manipur who prepared the Pension Payment order and the Treasurics from
where the pensions are drawn, is fully reconciled,

While this process involves considerable effort and time and, in the

meantime, it s necessary to prevent further unauthorized and illegal drawals
of pensions anc ansion arrears by the teachers covered by the said orders
and effect recovery of the unauthorized amounts drawn,

Now, therefore, it is hereby ordered that ali such orders that have been
passed by the Director, Education (S) and any other officials in the
Directorate on or after 5.5.2003 for grant of headmaster’s pay scale to the
retired teachers without the approval of the Government and have not been
passed in compliance of specific court orders with necessary Government
approval, stand cancelled with effect from the date of passing of those
orders, and the status prior to 5.5.2003 in respect of the pay-scales and

pensions due to such retired teachers will be deermed 1o Fave been restored,

Further, the Accountant General, Manipur will, immediately cause a
 scrutiny of the"service books of The teachiers covered by such orders of the
Director, Education (S) and other officials in the Directorate and eifect a
review of the pension pavment orders including recovery of the irregular
pensions and pay drawn by such teachers on the basis of such orders.

¢ This issues in consultation with the Finance Department

( RRR.Rashmi)
Commissioner (Edn/S),

Govi of Maniour

Copy o:

(1) Secretary to Chief Minister

(11)  The P.S. 10 Hon'ble Minister. Education (S)

(11)  The Chief Secretary, Government of Manipur

(iv)  The Principal Secretary, Finance, Government of Manipur
(v)  Accountan: Gereral, Manipur : with a -equest to review all
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special authorities for payment of pensions in respect of retired
teachers of L.P./Primary schools who were granted higher scale |
of headmaster’s pay on the basis of the orders passed by the
Director, Education (S) and any other officials ‘in -the = =
-, Directorate on or after 5.5.2003. He is also requested to take °
action for rzcovery of the arrcar pensions and pay drawn on the <
basis of these orders. He is, further, requested to ensure, that, in 7
future, ail revisions of the pay scales or special authorities for ="
payment of arrears on account of grant of higher scale of pay to-
the retired or serving government servants are made in
consultation with the Finance Department.
(viy" The Director, Education (S) o
© (vil) All Treasuries officers/Sub-Treasuries, Government of -
Manipur: They are requested to make further payments of
pensions to those retired teachers of L.P./Primary schools in
~whose case special authorities had been received from the AG
Manipur for payment of revised pensions and arrears on and
after 5.5.2003 only after obtaining further confirmation and .
advice from the AG Manipur. _ .
(viii) Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO ‘

' bank, Thangal Bazar: with advice as in case of (vii) above
& (ix) Al Zonal Education Officers/Deputy " Inspector of Scools
':3 : Govermnment of Manipur -

i (x)  Quard File/Order Bock G/
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Subyect Jorandudent demvals of arvears aned pressinny
by Head MastersgH cod Pandits.
,:_--. No. 1/1105-S12(5) . Liphel e 21 April, 2005

Mezar Shn 'Katana,

This refer 1o the correspondence between us on the matter of fraudulent crawals
of pay ard pension arears by cetired teachers functioning as Heod Masters/iead Pandits
in LP/Primary Scheols on the basis of revized PPOs issucd on or afier 5.5.2003.

Since the House Commitlec is curicanliy cnquiring 1nio the case and is of ino view
tsag the fraud, it any, committed by the oificials invoived in the Dircctorate of School
Ciucaton end oiher egencies snould be immediately detected through zroper
iavestication of ell aspects and examination of all documents, it is considered necessary
a1 the revised PPOs issued by your office on the advice of Director, Educatiort$S) are
suspended and kestin abeyance tilt the completion of full investigation. The exarrnation
o7 the ascuments will involve not only scrutiny of the orders passed by the Dizector,
EZucation(S) or ofiiciais at other levels but also the service books of the concemed
cetited iecchers who benetited from irregular drawals bascd on thesc orders 2=d the

revised PPOs.

Tire Depanment of School Education is separately issuing orders canceiing the
irreauler orders passed Ty the Direcior, Education (S). Orders for recovery f the
snauthorized pension drawn are also teing 1ssued.

"I shall be grateful if immediate actions are taken to impiement the decision of the
Govi. and prevent iurther irregular drawals of pensions and pension arrears. The :ist of
such persons who have drawn arrear pensions on the basis of revised PPOs on or zmier 5-
5.2003 which was sought vide letter of even number dated. 11-4-2005 is still awzied. |
will appreciate if this is expedited.

- _1
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Shri P.K.Kataria, | . W !
Accountant General (Audiy), 9 ok \e
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SENIOR DEPUTY ACCOUNTANT GENERAL {ABE) )JO
MANIPUR, IMPHAL - 795 001

No Pen/ROP-90/90-01/F13 - 14
Dated >4 -11-2003

To

‘The Commissioner Education()

to the Government of Manipur, tmphal.

Sulject - Irregularities in granting higher scales to the Head Pandit.
Sir,

Scrutimy of Pension pap«:rs[documcms/ordf:rs of school teachers reveals the following irrqgularities.

L. In comphance with Hon ble Guwahati High Court's orders the state Government allowed to
cnyoy the pay of Head Master of Primary School with effect from the datc from which they were made
in charge Head Master of Primarv schools in the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally
“and actual payment will be made with effect from 16-12-96 vide No.lZ(HC)/S?.'I/ZOOl-SE(S) dated 13-
122200 (copy e used) Annexurz-1 wherzas the scale of pay of Rs. 1400-2300 is the scale of pay of
Head Master, 1B School as per ROP 90 effecting from 01-01-86. The State Government granied the pay
scale of Rs. 1401-2300 of Head Master. 1.B. Schoo! to the Head Pandit/Head Master of LP/Primary
Sehool from the date from which they were ade in charge Head PandifHead Master of LP/ Primary

School. '
A copy of Iinance Depariments order for granting the scale of Rs. 1400-2300-to the: ,
Head Pandit Head Master of LP/Primary school may kindly be made available as there P
is no prescribed pay scale of Head Pandit in ROP 90. i !
2 The siate Govermunent in their order No.12(HC)/3 g0/2001-SE(S) dated 03-10-2002 (copy

nclosed) Asnexure-il atlowed 41 teachers to enjoy the pay and allowances atachted 10 the post of

Head Master, LP/Priman school till 28-01-2002. However, Dircctor of Education(S) in his order

‘ No.46/32/2002-EDXV) dated 12-02-2003 (Copy enclosed) Amnexure-1 allowed to enjov the scale of
vy O RS 5500-1 75-9000i- p . with effect trom 29-01-2002 ull retirement to Shri G. Tombi Sharnna,
Head M:er. Naorem Girl's L P. School. Zone-IV who appeared at Si. No 12 of WP(C) No.1¥72 of
2001 of the ~nnexuie ic the order dated 03-10-2002. It may kindly be clanticd whether Dircctor's order
dated 12-02-2003 15 10 supercede state Government order dated 03- 10-2002

Director of Educanon(S) has issucd a number of orders allowng Ex-Teachcrs/mdicrs/Pandits
Wwho were/are senvang as Head Pandivhead Master 1o charge of LP/JB School with effect from the date
ot therr holding in—charge of the Head Pandit of the school with retrospective effect as far as 01-04-64 to
draw the pay scale of Rs. 123-%- [43-E-4-163-EB-3-200/- p.m. without assiguing any reasons. The scale
was grantad 1o under Matric uamed/mainculate wachers as per  ROP 60, In some of the orders. 1t 1s |
mentioned that thy grant of higher scale 13 only for gering retirement/pensionary benetits. A copy of
order No.3/20/2003-ED(HH dated 29-09-03 18 enclosed (Arnnexure-11Y {{ is scen trom the Service Book
that pay 1s reynlated and revised from 123-2007- 10 260-300/- (ROP 75}, Rs.26u-500/- to Rs. 540-1230/-
(ROP X2) and 240-1230 to 1400-2300(ROP 90 ) whete as the revisea scale of Rs. }25-200/- Ixi'as-.‘;:.;‘,
Rs.240-390 ROP 73 and 240-390 {0 30U-1020(ROP 82). The correctness of pay regulation may;KindhoEs
\ be confirmed and also be clanficd whether the pay fixed from timg to time In accord:).nw.\ﬂfltl\‘gﬁ.I <Rhg
RN
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4, Zonal Educaton ofticers wssued orders allowing o engen draw the sroscade of pay ol Rs 1640-
29004~ 1o Head Pandit of LP/Prman schoot i buing completien of 13 v of lcgul;u“scrvicc i the
grade of Head Pandiphead Master on recommendation of e Distnat Level Sereening Commitiee
without issue of fL.mat order wilowing w dean the seale of Bx 1400-2300 1o Head Pandat of L.P school
and Head Master of pruman school with eflect from 01-01 <4, whereas theie 15 no prescribed pay scale
of Head PandivHead .’\G:l;;_‘lcr of LP/Primary schools under ROP 94, Copy of orders No.6/3/96-EB: ML)
dated 22-03-2002 is enclosed (Anneaurc-V) and order iasied by ZEO without recommendztion of
District Level -Screening Commitice vide no /1 HO3-EDICCP) daed 07-10-2003(copy enclosed)
Annexure-V .

3 * ZEOs declared/appointed Head Pandits/Head Masters without indicating the pay scales 1o be
drawn vide No.2/18/AEOQ-5Spu5U dated 19-07-03 and No.Esu-ZZ/Appt{(ii)/’XO-DEO(UKL) datcd 21-03-
1ys1 (copies enclosed) Annexure-V1ifor ready reference. The pay scale of Rs.1400-2300/-, prescribed
say scale of Head Master/JB school. 1s granted iv the Head Pancit of LP school without upgradation of
the school (o the Priman/)8 school. In some cascs the pay scale of Rs 1400-2300/- and 1ts Sr.Scale of
Rs.1640-2900/- are granted to the head Pandit who became Asstt. Teqacher after upgradationn of LP
school 10 the Primanv/).B. school.

. The chove irregulanties are illustrative but not exhaustive. No specific mention has been made
i any of- the orders issued by the State Government/Director/Zonal Educationn Officers regarding
pavment of Pensionery benefits for the Head Pandits/Head Master who dicd/retired on or before 16-12-
96 the date on which Recruitment Rulcs for the post of Head Master of Primary School were framed by
the Gosernaient.

Inumediate action may Kindly be taken 1o remove the above irregulanties under intumation 10
this oftice.

Al

Yours faithtully,

e

Sr. Accounts Officer/Pen.
No Per/ROP-90:90-91/ Dated  -11-2003
Cop to -

The Director of Educauionts)
Gon CIUment of Manipur. o st sl DR eCes Ty T

!
i
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/ s Accoums Officer/Pen. . s
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Trated 18-05-05

-~

The Lieputy Segreiary
Manipur fegislative Assembly.
Subject:- List of officials posted n Pension Section and dealing
with Educaiion Department.
Naguin,

[ a0 state st o1 dhe meeting of the Enquiry Comunitiee o}
e Hoter Muripte L ogisisine Assemiy heid on 16-05-05 1 the
Comminze RO 0) Vs Aiseimnbi \c creiariag e Hon'ble Chairni.
advised e [y, Avcountant General LE; ’\’mm‘)ur o furaish mc,
pame of g GIncialy wbny gralt wills ‘.m— “evision of pc,-n.s.on CASES 7
Hend MesteriHead Funds of L P/Pronary Schoals. Accordingly. | em
(o fumish the names of e ciicials who were posted to the tables
dealing vmh revision vases ol the £ ucaiion Deparument as follows:-

T

FSiNo, i _‘___._:‘_._1.[}“ & Dew'n&uun N _____1'_ From . _ To .
1 B _}j‘_hf_l'}x., l\\)\hlllL \‘a\\m NroA d‘ul}‘dlll ; ll -06-01 P 05-04-04_
2. | Shi Sh. “Ranjit S Stagh, 5S¢ I\L\.Ullnlﬂi_lL 1.06-01 | 05-04-04
13 'S‘hn H JJ.d..Llhl'H Singh 51 E\uounuu B l 03-2000 | 20-05-03 __._j
ir_:l_.______’ Y Sit K l\ Sumitibuki Devi > “!195—03 i 18-05-04 ;
P2 L Shri P Raglumam Singh, AAG 1 2709 2000 ;V'M'l] -03 '5
L 0. ¢ Shri L. lbmamm Singh, ANG i_’_ﬁ_ 11-03  116-01-05 B
oy Manaobi Singh 55, 40 T - 1 TUpto 260403
Yours taithfully.
.-/\‘ ~ i
q e i T
‘, s -
> .-——-r"a‘i"-';ﬂf:n ~ OfFcer (Possiy
W 20 /.é /g e
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CemploNed served as Head Pandit of Netaji L. . School il his retivement 6

{ | Cl 4 —
v o B | ~ 5

OF IO 0 P SIC T 5y AVCCOENT v GRS N
APANEL IR - EMPTEEATL

No. Pen/t-4/8upniT0T42003- 2004/ gugq-5 I);zlul:.j.}j.\?{l‘og.
To ~

o Phe Commissioner Finance PLC)

- . . .
Government of Manipur.
}
Subject:-Pension case in respect ol Shet N Angou Sineh, Retd, Head
Pandit of Netaji L School and vegulation of i thereal.
Nir,

[ am o staie that the Joint Seerctary iPensiuig, Bepartinent of
Personnel Government of Manipur bas forward to this otfice the pension
papers alongwith Service Book in respect of Shri No Angou Singh. Retd,
Head, Pandit of Netagi b P School vide letter No. 287199-1dn-S/PCPH
dated 20-10-2003,

2. On the prefiming: eanunation of the service ook and regulation
of paytherein, it is noticed that the retived employee was appointed by the
Government wel 1-4-78, consequent an conversion of the School, as Head
iandit of lh:h\"uﬁ-ui . Schoat in the Scale of Rso 240239000+ charge
allowaner 8 Ra. 3- as there was no separate seale of Head Pandit of L. .
‘School under ROP 75 vide order No. HHTS-EDU) dated 26-10-78, The

X1-7:2003. He w u.s'_' initially appointed as Head Pandit on 1-8-61 in the séale
ol Ry, 40-1-607- by the Seeretary of Managing Committee with the approval
’g_l;'llu: Manipuf Territorial Council while the Schaol was an Aided Schoal,
The Government of Manipur under order No. P20HCY107-99-5E4S) date
9.3.2001 read with corrigendum of even No. duted 10-3-2001 allowed the
employee (o enjoy Rs. HOU-2300/- from 1-8-01 as il they were made in

. T . .
charge of Head MaSter of Primary/1LB. School by the Government,

£ .
BFRY

,‘.,, :

. “ln this regard, iU is noticed from the Service Book and other related
arders that the Netajio £ PooSchaol was not upgraded o 3B sclwol or
Peimary Sclivol on 1-8-01 er afierwards, Moreover, ng seade wis existed in
Al the ROP Retles from ROP 06 to ROP 99 for the posts of Head Pandit of
1P School. As such Rso 57w siven to the Head l’nn(ﬁlﬁ'h:ii‘gu
allowance in addition te the Scaie of Pay on which they were appeinied. fn
the. cases of the Heoth Masier of JB/Primary Scheals they were viven Rs. .
20/- as Special P upio ROP 73 which was merzed in ROP 82 in ihe seade
of 1. 340-1230. 1 thoreiore, appears thal these taa posts e nol caual or

Shniar i sbatus and Fosponsisiiities, As sucho the weant ol the Seube of the

TR :
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Pread: Aasters of LB Scheot to the Head Pandic et 101, School it ;:
also while the Schoal was an Aided School, appears regular. < ' : .
4. Further as seen from cntries in his Service Book, the Govermment of

Manipur did potappoint him in charge of any other JB/Prinviy: School on
1:3.61 while the School was under the control ol the Managin s« Committee
of the Aided Scheok With the geant of the said scale by the said order in
guestion from the date of mitiad appointment, it supercedes the intial
appoiniment made by the Manazing Comunittee, resulting 1o i notional
appointment for a fong period which is also appears to heirregular.

R 1t Qe (herefore. requested Kindly oo examine the irrecuolarities
observed above and chrily the cligibility/incligibility o the seade of Ks.

L 40U-2300/- o the Head Mastor of L School in the prosent aase us wellas
(0 other gencial cases. Necessury ovder (s) may also he issced in this regared,

il necessity arises,

The Service Book ol Shri Singh is enclosed hevewith for ready

reference.

e e

tonclosed:- Asstated above.

tia i B

ficer/Pension Qa/.é\‘v ’E

Sr. Accounts

No. PendE-HSupn/ 0 14/2003-2004/ Dated: o, ¥ el
s (e &I
Cops tai- . . Eﬂ -
. - . - . . N "
. The Joint Secretary (Pension) Department of Personncd L o\
“Government of. NManipur. Lﬁ ?;;- -
2. The Commissioner Education (8), Government ol Nanipur, . C e
STiri N. Angou Sinch, Retd. Head Master of Netaji I_.I".Schoaol. f;u;‘ T

mgw;\ddrus.\:— fceisampat Mutum Leikai bmphal.
K
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ANNEXURE | A~

Irregularities observed as in Pensic Authorisation (in brief)

K\
(a)  Shri N. Gambhir Singh ) N
Retd. Asstt. Teacher Kalika L.P. Scho<! PPO No. SM/10007.

1. ‘Note’ side of pension file is no* mairiained. " *

2. The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master
L.P. School vide Edn(s) dated, 30-6-2003 without concurrence of Finance

Department. However, revised pension has been authorized.

3. The scale of Head Master/Head Pandit of L.P. School are not existed
separately in R.0.P."90 effecting from 1-1-86.

4. lrregularities in granting higher scale to Head Master/Head Pandit of L.P.
School were pointed out by Sr. Accounts Officer pension vide his letter
dated 21-11-03. However, he continued to authorise revised pension on

the higher scale without any intimation from Govt. and approval from -
DAG/AG.

5_,' One Ncw and two old Service Books of the pensioners were found

~ forwarded vide ZEOs letter dt. 23-2-04. However no requisition letter. of )

the” two old service books by 7EO to AG Office beforehand was pot . S
ayailable and the three service books are found not diarised. -

6. The case was never put up to SO/AAQ concerned.

7. The signature of the dealing Assistants were not available in the office
Pension Authority copy in violation of Office Procedure Manual.
(b) Shri H.T. Shingkhokai, Retd. Asstt. Teacher,
Maokot Junior High School. PPO No. SM/1978.

1. Pension was tevised by taking Rs. 715 as the last pay drawn of the
pensioner. However no record of entry of such pay was available in the
Service Book. The pensioner retired on 31-12-83 and the revised pension
was issued on 5-2-04.

2. There was no document for requisition of original Service Book of the
pensioner by the concerned department for revision of pay. However it
was found forwarded by ZEO vide his letier dt. 3-2-2003 (3 was erased
and overwritien) '

,, 3. The case was never put up to SO/AAQ concemned.

= ()  Shri S. Ibemcha Singh
o ] Retd. Asstt. Teacher lrong L.P. School (\/\1 /
b PPO No. SM/7379

e



(d)

()

®

()
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I Records of requsiion  and cubmission o service Book by the
7EO(Kangpokpi) for refixation and revision of pension caould not be
available. '

<

2. No records of being Head Pandi/Head Master during his service were
noticed except in the recent ZEO order dated 14-1-2004 and in the newly
constructed service book found in the section. ‘

3. The case was never put up to SO/AAO concerned.
Shri N. G. Nungshichao

Retd. Asstt. Teacher Mangkhand Primary School, Chandel
PPO No. SM/5771.

1. Pension paper were found not diarised.

2. No ‘Note’ side maintained.

3. Pay regulation and pension report not available.

4. The case was never put up to SO/AAO concerned.
L. Tomba Singh

Retd. Head Pandit, Leimarom L.P.School

PPO No. SM/14614

1. Regulation of pay is not available.

2. Case was not put up to SO/AAO.

3. Signature of dealing Assistant not available in the pension authority copy.

Jamkhotil Mate o i \

H.P. Lamyang L.P. School.
PPO No. SM/12904.

1. Part file mainained. Oﬁginal not available.

2. Original pension authority copy not available.

o)

Letters are found not diarised.

4. Regulation of pay not done.

5. Case never pui upto SQO/AAOconcemed Q% ,‘% /—,

Thangkhomang
Head Pandit PPO No. SM/12903.

1. Pan file opened without approval of higher authority.
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Pay regulation for revision of pension not avarlable <
Case not put up to SO/AAQ concerned.
. Yarpang, Head Pandit. 7_)

PPO No. SM-10605.

Part file opened without approval of Higher Authority.

Hand Writings in the Service Book, sther departmental documents and
revised report of pension-evision needs verification.

Case was not put up to SO/AAQ concerned.

Pay regulation not found.

(i) Shri M. Ninghei
- Head Pandit PPO No. SM/10153.

. Original pension papers not available.

!
2. pay regulation not available.
3

. Case was not put up to SO/AAO concerned.

() Keishing John
Retd. Asstt. Teacher PPO No. SM/7724

1. Handwritings in Service Books, LPC, Pension calculation report needs
verification.

2. Calculation of Pension emoluments had been enhanced leading to .-
overpayment.
3. Case never put up to SO/AAO concerned.

G. G. Kabichung
Head Paandit PPO No. SM/5889

1. The handwritings in the Departments documents and pension Report * .,
prepared by Dealing Assistants appear to be the same which needs .
verification. et

2. Casé was not put up to SO/AAQ concerned.

Kh. Mohendro ?ng}l:})o e m
Retd. Head Pandit, No. SM 4, i
| et Je T
Part file opened without approval. -

_ Calculation sheet of Revised Pension not available.

. Original pension paper file not available.

. Pay regulation not available.

. Case not put up to SO/AAQ concerned.



‘j-: "" ‘ ".. V : . . . Lk} /
n4d. Salzuddin -
_‘Retd. Head Pandit, PPO No. SM/16403. %\\&\

1. As per the Service Book, the pensioner was allowed to look;af}er,,ag,gﬂegg! A R
Pandit with effect from 20-7-83 and given charge allowancevf,o,Rq‘}“'g 0/t
pm. we.f. 14-3-99.. However, he was allowed refixation’tosge " 4
revised pay of Head Pandit wef 1-1-73 without "%
classification from Govt. ol

T

ST
\

2. No. L.P.C. availahle.

3. The case was not put up to SO/AAQO concerned.

L. Biren Singh
Head Pandit PPO No. SM/7358.

v Handwritings of the dealing Assistant to the revised pension report and
that signed in the Report appears different with different ink.

R

L

2. Case not put up to SO/AAO concerned.

3. Forwarding letters nct diarised.
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REPORT .

¥ OF -
1 3 « i THE ENQUIRY CONMMITTEE GF THE HOUSE
i | TO EXAMINE THE ALLEGER FRAUDULENT
i? ' DRAWAL OF ARIREARS ANL SALARIES OF
E 294 HEADPANDITS/HEADMASTERS
IN THE EDUCATION DEPARTMENT.
] i

o ( Presented to the House on 18-07-2005 )

- MANIPUR LEGISLATIVE ASSEMBLY
Bt : SECRETARIAY.
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COMPOSITION OF THE
ENQUIRY COMMITTEE OF THE HOUSE®
2005

CHAIRMAN :
1.

Shri. C. Doungcl.
Hor’ble MLA.

' MEMBERS

; 1.

[ .4 Qs

2
! 3
4

Dr. Nimaichand Luwang, Hon'ble MLA.
Shri RK. Thekho, Hon’ble MLA.

Shui. S. Thohal Singh, Hon’ble MLA.
Shii. Th. Temba Singh, Hon’ble MLA.
Shri. M. Thorot Singh, Hon'ble MLA,

Shri W Brajabidlin Singh, Flon'lie NMLA.

SECRETARIAT :

1.

2.

Shez. Tk, Chousajic Singh,
Seeretary.

Shn. ' joute,

Joint Secretary,

Smi. Lawmking,

Depunty Seireiary. i
K. heghaiic Singh,
Under Secrciary.
- Shoe Ksh. Shyarnbumar Singhy,

Comiziitee Gffier,
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INTRODUCTION

I, the Chairman of the Enquiry Committee of the House to
cxaming the alleged fraudulent drawal of arrears and salaries of

294 Headpandits/Headmasters in the Education Department, havmg

been authorised by the Committee to submit the Report on their

melf and present this Report to the House,

The Commitiee was constituted by the House on 29" March,
2005 with the dircction that the report of the Committee be
submiltc‘d to the House within one month w.e.f. 2% April, 1o
2 ‘v1ay 2005. But duc to non receipt of some important related
documents and the non completion of ex.. ination, the Coramittee

was unabdle to submit its report 1o the House in time an the icrm

e

of tie Comraitize i witended for ancther 30y nieath
woef3rd Nlan TULT

Fhe Cominite, ecnsidered the draty report in its sitting held
on 14-07-2505 aid adoried it.

Shri. C. boungél
Chairtnan,

Dated/mphz Enquiry Committee of thz T louse

the 14% July, 2002, Manipur [ enislativ.: Assembly,
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The Iz anquiry Committee of the Flos
fraudulent drawal of arrecars and sal:

Headmasters in the Lducation D
constituied by the House on 29

USC 1o examine the all cged
aties of 294 Headpandits/
¢partment (Schools) was

arch, 2005 with the following

metishers -
1. Shn. C. Doungcl Hon’ble MLA, - Chairman.
2. Dr. Nimaichand Iuwang Hon’ble MLA, - Mcember
3. Shri R Thekho, Hon'ble MI LA, - Member
4. Shri. S. Ihohal Singh, Hon’ble ML A, - Member
5. Shri. Th. Tomba Singh, Hon’hle ML A, - Member
6. Shri. M. Bj horot Singh, Hon’ble MI. A, - Member

7. Shrei. W, Brajabidhu Singh, Hon’ biL MLA, - Member

The Commiitee is 10 submit ; 18 report within 1 (unce) month
w.e.f. 2% Aprif to 2% May, 2005.

LThat due 1o its wide s scope and complexity of (e matter, the
Committee could nor (""l!ﬂln(, all the relaved docun

wnts furnished
by the Department of )2

zducation (8}, Finance Deparement,
Dircctoraie of 7jr

treasery and Office 0f the Accins

want General,
M.meurm sueh short e

o orl Al as sich L‘((.n\x\)-i WG \ouﬁi (L)L

another period of 3 (Lriee) months we 30 fay, 2005

BACKSRGUND HISTORY OF THE C AST

This case relates to the alleged fraudulent drawa) of | pay arrears,
pension arrears and othey benefits by the teachers in the I)anumem
of Education ( Schoo! 5) 11 2003 and 2004. A serics of orders were
issued by the Direcior of Education (Schools), Gov
Mampur wa0stly in 2003 and 2004 (upto

CcxN- tL.lChLL\ p'u‘(uts \\1

crnment of
Narch, 2004) undm which
10 were serving as in dmm' ‘\[""'t)"mdn/
Hmd;mbtcx of erswliie Luwcx/ rhitar v/ Junior Basic Schools were
allowed to draw the scales of p pav of J-IL:1(131.:mdit/'l'-h::l.chnastur of
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cof Jiz Schiore. i

Prmaryji bol Lo sheffear o sate of theds Lokl ny char;e
a4 camg pe Gnoas Lencfite Lo osonae cases the
benents accorLud by tne ordere o b tas far s 01-04-1964,

<

Another ot of ¢ orders were alie issued by the Director of

Fducation (§; allowin senior w2 le of ay to the Iix-Headpandits/
FHead Masiers of LI/ Primary/ Junior Iiigh School on completion
of 15 years of © ila service o s respective Crades.

P

Aeant acanes Oificers o Ted simiioe orders sliowin

cleadpandie o T sunary Yool o draw s onior scaie of pay

o A - PR H N SRS IR g -7 -

prs 1056 - T Headpe 2B/ Pritany School on
] . - [ . - . N . ! e S

Compiitone LU A ars o se o0t ropddar establishnmens, These

OLaCls WeZo Ll w0

uve froia wl-H1-1986.

The Convite eramined 27 arders issued in respect of 294
teachers for anewisy to draw the pay scales of Headmasters/
Headpandits o 11/ Primary Schools. ‘These orders had been issued
by the Department of Education (S) in 2003 - 2004.

During the course of further examination, many new cases were
detected rising the present number to 934 cases as reported by
Directorate of Treasuries & Aczeu.ts. The number is likely to
increase further

That in course of cxaminaion + some related decuments

boued ey e inc soateof Lo 0 nandiniornt ion received

sl
rom the Dircs oo Treasure Cie, Government of Mantpur,
tae Cominittee et ad new cason oa fraudulent deawal of arvears/
swidles of rcoaoed leadma. o JF dpandits of L.1* Schaols.
As the necler o persons involved in the wrregular deawal of
arears/saiazis o7 b Teadmaor /!, ‘adpandits ate ncreasingly

——

arge, et oo e Comuitice w o cnormous. Further, as the

sanne ol of 0 s s criming Dy e g, the Comrmrtton O alder:

taattas Govers o0 Ui anipen o .y the Police Durariaen:
Grurped oo or0 L Speci DL ation Teata 1y o catiate

P UUC S N o
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the case in addition to the exasnination taken up by the Lnquiry
Cormuinittee of the Housc.

The Police Depariment issued an order constitutiag & special
Iryestigation Team consistng of 4 (four) Police Officials under the
supervision of the SP. CID (Crme Branch ) (See Annexure - A).
In' anothes.order issued on 7% June, 2005, 3 (three) Police Officials
have beenadded in the Special Investigation Team (See Annexure-B)

In another order by the D.G..P. Manipur dated 01-06-2005 Shr.
A. Romenkumar Singh, LGP (L.O. - 11 ) Manipur was placed in
overall charge of the investigation of the said case and the SIT
officers will work under his supervision «nd direction. On the
dircction of the Committee, the Department of Education (Schools)
Government of Manipur lodged FIRs about the fraudulent drawal -
of pension arrcars and salarics to the S.P. Imphal West and the
Officer in charge, Police station, Lamphel on 28-04-2005 and 29-
04-2005 respecavely.

On receipt of the written report from V:che Education
Department, Government of Manipur a regular FIR No. 71(4)05LP/
PS. U/S 420/468/120-B/PC was registered at Lamphel Police
Station. .

“The SIT in their letter No. 10/04/2005-IGLtO-1){Pt-1)370
dated 21-06-2005, has submitied to the Comimittee actions so fat
taken by the Dolice Depariment in the course of investization.

The SIT reperted that after the rejection of the faterim
anticipatory bail by the Hon'ble Additonal Session Judze, Manipur
Last, the following accused pessons have been arrested by tem so

far :-
1. Shei. N, Sugjit Singh, ZEO/ Thoubal. |
2. Shri. Ch. Ibohal Singh, Retd. ZEO/Imphal East.
3.. Smt. Boboi Gangte, i/c ZEO/Churachandpuzr.
4

- Md. Nur Khan LDC/DA Education(S).



ko 5. Shii. Sinaim Manithoi Singh, UDC, Educadon(S). .
o1 u"_(hx.:ishifi' Athokpam Shamu Singh, ZEQ/DDOQ, Education(S).

wq L ShiiNingthoujam  Khomei Singh, DI/DDO,
o gory, S R - :
_ Zone-1, Education(S).
! - 8.7 Shri Ningthoukhongjam Rajen Singh, Head Clerk,
' - Zonerdi Edueation(s)

9. Ningombam Nirpen MMeiii, le:ric Typist of A.G. Office.

Important accused persons who aze still absconding are :-

Shii, 2.1< Shimray, Addl. Director of Education (S )(Hills).
SI)J;E. 'J,"h.’Shamungou Singh, Retd. Director, Education ).
Shei. M - Vaorel, Z1:0, Tamengloag. o

Shil P Alha, Joint Director, Education ().

O

~

- -~ el . . . . - f

5. Shid Nuxao Jacob, £.220, Seapat. .
6. Shri. ilh. Jhovaima Singh, Reid, ZEQ, Bishaupur.
7. Shriily rhomang, 121, Hills,

8. Shil N Ihdhaabi Singh, 1)1 {Zonc-111). S
: 20 Shet Aoem Kizankursae Siv oh, UDA/DA, Education(s)..
| . 10. Shif ih. Labange Singh, UIDA/DA, Educaton ©).
é 11, Shels Achokpani Biren Singh, UDA/DA, Education (S).

2 Shi. Hijam Ibungo Singh, UDA/DA, Education ().
‘ 13. Shrt. Heisnam Yaima Singh. _
P 14. Smt. Mavanglambam Damayant Devi. -
1 15. Shri. Moirangthem Sanatombi Singh of Heirok Part - I.
16. Md. Naziy, Accountant, ZEQ, Kakching, - -
17. Shii. Thokchom Sudan Smgh, LDC, ZEQ, Thoubal.
18 Shri. Npgungom Chandrahas Singh, UDC, ZEOQ,

Church andpur.

19. Shet Woolivolian, Head Clerks, ZEO Churachandpur.
20. Shri. Licach ongkung Hmar, Sr._,.r\.ccc:_untant, ZEQO
; Churachandpur, ' ' ‘

In order 1o nirest the accused persons raids have been conducted
at various pinces. As submitted coercive: proceedings under Sec. 82
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l . CrPC to .declare them as pLocl'umcd offenders are beng taken up
)
i by the In\ esugating Tém.

1

2
3
4.
5.
6
7
8
9

EIZURE OF DOCUMENTS

Number of Districtwise documents seized from all the Districts
.nl:c :-.- 0 . Y

1. ._'h’,nphal West District - 142

. Imphal East District - 40 -
’:‘Tho.i_lbnl District = "° - 7.

Bislinupur District - 12!

.M'Séh:'i{mti District - 7.

- Ukhrul District - 9.

‘Tamenglong District -8

- Churachandjpur Distzict - 8.

-Chmdc‘ District -+ * - 10

CAS pc_: inv Lmﬁa'ion teports submitted to the Comimittee, the
following pCLbOH'- are found to:be instrumental in co-ordinating
‘amongst the Ldumtlon Dcp‘utmcn A.G. Office and Treasury

Ofﬁcc S

1. _ohu Manihar Singh, of I{f\kching o
2. . Modhumangaol, St Accouitant, A.G. Off fice, '

3.0 Md. Gyasuddin of Thoubal Moijing, a/p, Kud. Luane.
4. Shu Latkyengbam Bhogiret Singh of Kiwwar Lamlong
 Duzay, Retd. AL

. 5. . Md. Saukat Ali of Yairipok Tulihal, Angtha Toupokps.

- 6. Shri Jugindro Singh of Yair:pok.

. 7. Shri. Nengyai Singh of Nambol a/p Sangamrou

.. 8. Shil Manglem of Nambol. 77 ...
9. Shri. Nirpen Smgh of Khongman Cluk lypxst of A G

" Office. -

.'r':.;' RS TR S i
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10. Yhsi Kaunar Singh of Teza Wangthonbi Leirak, Retd. Head
Pondin

11. Sar. Kwaklei of Sagoitongba near Recent Hr. Secondary.

12. hd. Anwar Al of Thoubal Moijing,

13. Shri. Chaoba Singl: of Thoubal Ningombam (expired).

14, Mz Singneng (60 yrs) of Churachandpur.

»

So far ull this repout is presented 117 witnesses have been
cxamined in connection ~ith the case. The i lecsngatton team has
also suceeened inrecow - e 42,700 as a part of the money’
fraudulen: ]\ withdeawn '.:-'; 131.- accused persons. They have also

{rozen 1Y Lack accounts f the zccused petsons.

SUPMISSON OF T 0 BDHCATION DEPARTMENT

(NG C "ECTION)
Dusios ciaminaton of Officials of the Education (S
izepartinons e Comeniiiies had been iatimated that the Dizecto

of Hduvoanan 7 msuea ol sllowing the benefits of pcns:’m
ANTCRIE T D arEents o e '._...Apn“d;ts and Hc-xdmastcxs of 1.
Scivuon, o the whsen o . .ch posts wre ¢y ident [rom the f. ct
that oo - oo hadeve oo presesbed fur sug 'u post eidher in
e Ll o foaployees :‘.-';‘ ,Lu‘cs 1996 or .n the ROP 1975,
1982 ars Tivo. Bvenin Gae RO 1999 (effective from 01-01-1996)
which p, coeriuc ] a pay scale fez the Headmaster of primary school,
together with that of JB. School, the nomenclature “ Headpandit/
LP Sclcei” vias absent. LP. Schools did not have sanctioned posts
of Headpandits. Such orders pussed blindly either in compliance tc
court oxaers or at times, independently to accommodate the
demands of so called affccted teachers were done on the basis for
the orders passed in 1?_28 Fresh application by the left out teachers
deman<’ng siilar benefits also were justified on the same basis.

Hewover, tie orders ore unauthorised as they had been pasced

withott .5t g necessary appoovals from the Government and
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arc cleatly designed to grant extra ordinaty financial benefits to the
tcachers with retrospecave effect which was neither the practice
nor the intention of the Government in passing the previous ordets.

- On examination of the officials of the Accountant General

- Office, Manipur, it was submitted to the Committee that as per

the initial examination of records conducted by the office of the
St. Deputy Accountant General (A & E ), the following pension
revision cases were finalised by that Office between 19-06-2002 to
16-04 2004 on the basis of orders issucd by various authotites in
the Government.

Bi. t Parucular Total riembers of cases in which Grund Total.
INO. t pensioaary benefits have heen revised
’ bretweea 19.6.2002 1o 16.4.2004 based on
orders 1esucd by various authoritics in
the Guvernment including Dlrcclor of

Education (5).

19.6.2002 to 4.5.20035.5.2003 to 16.4.2004
1. 1 Head Pandit 104 919 1023
Head Master ' 51 384 435
Sub-Total 155 1303 1458
2. § Asstr. Teachers 243 .53 298
3. |Unidentificd category nil 205 205
Total: 398 1563 1961

The revision of pensionary benefits has been done on the basis
of various orders issued by the Government, Director of education
(S)and Zonal Education Cfficers.

Qut of 1458 cases revised during the period 19-06-2002 to
16-04-2004, cases revised on the basis of orders issued by Director
of Education (S) are being identified. So far 100 cases have been
identified in which pensionary benefits of Ex- Hcadpandxts/ Head
masters were revised on the basis of orders issued by the Directorate
of Educatlon (S) (92) cases and ZEOs (8) cases.

X7 i S s e e - — i i . g,
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At the sune dme the A.G. Office also had been cxercising for
dentifyipesdiic case files of Ex-Headpaandits/
Héadimasters wire were ailow ot satd Benefics oy reviewing dic
office recors wod Tles. As R

Lol

'

- of this exercise, demils of 302

eyt . .
CASCS Ve Seen .\“;..““‘uux ol

sussioner, Educadon. The

I m mu“l

sy diese TR

it cases is appended below :

P’lrhux] u ' Pensivu o fels Arrears of
Original|  Revis.d{iGratuity |Commutation
{in Rs) (in K3} | (in Rs) (in Rs)

1* Batch of 1,758,343 | 229885 21,71,405 24,61214
100 pensioner.
2 Baich of {133,540 | 191242 24,086,521 26,16,948
F19 pensionaes '

3 Batch of | 1,503127| 1,7950 | 20.65.371 68,854,486
108 pensionem] -

EhBately of 356044 | 494t | 5638828 6884480

; il ‘

175 pension
e

Fotal 502
LSt s

7,00,139 [ 10,52 318 |1,23,02,185]  Lo8.47.034

The Coniiittee also examined the o;ﬁmls of the Directorate
of Treasuries aad Accounts, Munipur, as the Committee feels
1&1:&1'1'1'(::151)1:_,« Oy are pm, RN important role in the preparation
of pension/uricar wension biils.

ARRESD LT RAWN
With b direction of Une Coosadttee, the Diceciorate of

1STp wvertivated cases on payment ef

Treasuries « 7 Secuanms o
arrears of wonlivn to the ]L-'d‘lw:.i'Ilastcrs/Hcadpfllldits The
flndings of i Department so far had revealed that payment of
arrcars of pension have been made to 934 Headmasters/
Headpandiis. Thie ‘.-‘bkc slowing the number. of pensioners and the

amounts of arzears drawn Treasury wise are shown as
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¥ 1 . ' N '
! ’ . . Treasury-wise_consolidated statement @ -0 ¢ o S oo : :
. : . TR . - " FR e :

5030104 1004-05 D 2003-04 Total 2004-05 o
y ' Al SF Tota) - Pension  Grutuity . Comta 200504 ° Pension Grotuity Cemin 2004.0%
1 . 2 3 - 3 6 7 ' 3 9 - 10 n

n.v e b . - . ’ . . M . B 1 .
m,.. ) Llibam 0 © -9 I T . .. 1272272 28OS 273506 1826649 ¢ . - -
’ _ - R 2 90882 93136 653900 ° o v - . )

LMo v 4

-

1 3
3. tinphal East 6 10 6 3 . U3 T 26736 191917 194962 654309 , 221258

A

37868 - 48950 303076

¥

¥

T - - 056048

z . £ Tamenglong S S D | .. .. 462336 3373050 32I6ISI 1ESTILST - -
«,... . Y S5.Kakehing + - ! - D - 44291 44104 5456 107881 o - e 2 i .
" ’ 6. Uxhral 1. o125 18143 - . 13723351 5049484 5611949 _ 22384754 s - - '
C.;. 7. Kangpokpi SRV I T B - 4276280 1SSGHI4 134ESI3C UTIRIZOT A Tl -
: . - . Churachandpur | _ nooNn - - - 498ISE6 2340N8S 2240027 ;9562758 R -
- (REE - oL« 3633152, 1670891 1255403 .. 6559446 T -
6

60
: ov - %Chandel L = 3L
Es

" 10.Bishnupur , = 7 € 5 9 - - . -7 5306089 CHGI2907  1SS1432 T 9360428 . _
: 11, Semapati © 7 - - o 3617944 HIS2733 0 12Mvi0sTe 5989782 v - - - T e5e0782
; 12. Thoabal .~ 1] 1797 . . - 7550369  I182IEI0 1997917. 5936600 i - - - UE6SD
: 13, tmphadd oo B - - . "OSSIDI8 6308146 6273288 4246138Y. - e e P S AR LN .
<70 Tetslr ..T69 162 931 ¥ .3 73763456 25404388 25658475 126272773 221258 37868 48950 305076 11658G59
* . " Total Nos. of Pensioners: e } ' U . . ’ * oo , . K ” ; vl ’ . .
. : - ' ' Cor r - : H TodLs
i . . L 2003 - 04 “o04-05 - Total - : RN - I . Lo -
- 5 - SM 709 SF O C e X - : S ety T :
- - 1 3OsE A : R A : :
R ) : e T R S T O . i .
- o S Towl 772 Sae e ’ . S . T o Co .
Sl - . : :
e s e |
] 2l
+
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“Tie Connitttee har boen in dmated that U e above data cap not

be treated as the final figure. The. largc discrepancy bc,‘-wccn the
ﬁ;ﬂuc of

P
1S

as
r}
-

934 pu sieners detected by the Treasuries and the total numbcr of

detected by the Education (S) Departmient and the -

PO ottt o E T b 1oL 7 2t < B Pttt

by

e —— .

cascs (2458) in which penasionary benefits have been revised for the

Huadpmc*t/ Headmaster by the Ofﬁce of Account (:renexal
Manipur niced to be reconciied. ‘

There ave 11 Treasury Off -es md 5 Sub-Treasury Offices in

the Stae, vut of this, 10 Treasuries and 3 Sub-Treasurics handle .

pcns‘o 1 matters. All these 13 Treasuries are ln\'Ol\'Cd in Lhc PLCS(,Ilt
overdingals,

; ' :
v toae T ol A . :
The pic:«umgs of the Officials of the Dircctorate of Treasuries

s L B

L arrears bill on the sacrptn of the PPO zssued by thc Accountant
Genezl R -
E YA

FHO1SS AMOUNT DRAWN PER MONTH .f :
Treasury-wise consclidated statement of excess monthly ; pcnsmn

drawn =feor Revision of pension is appended to herewith - .

- ‘Treagury-wise Consolidated Seateinen: of Excess monthly Pension drawn after
- Yevision of Pension,

: -

S| Diace of Trezsury - Excess amount drawn per month.
Nol S "
1. 1+ sndpur Treasu -y . 78,635
2t e ) ! 8.17.305
3 Jigt ; L 56412
§ Kangpoksi 40,070
9. Chaadei © 36,702
6. jinhamy - - 13,090
7. Ukheul : 1,48,902
8 ) 9810
6,69,178
35250 (average amount)
1,65 847
67,340
10488
21,49,049

’] and Accounts is that the ,\:sury Offices are preparing pensxon-, 1

Py

T

e e

e ot e T R s et b e
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1,-" Excess menthly pcnsmn drawn for'10 months 15 csnmated o !

be a:.ound Rs. 2 14 ,90,490/-, after xcv1s10n of pension.

2. +Total amount d:awn on pension; gratulq, commutation afte:
 revision of penswn is calculated to be around Rs. 12 65 80,299/ e

. 13
']-. : J oo f‘v}-_t_ .:}J:;-.'u - int _—

SUBMISSION OF FINANCE T DEPARTL ”‘IT )
fe.. .. GQOVE ERNMENT OF MANIPUR: ~ '™

I’\ I‘J'

CE On rcqmsmon of mformatlon from the F‘uanrc Dcpaztment

Government of Manipur, by the anun:y Committee, it has been
submntc.d to the Committee that -

1) f he Education Depamnent should raLc acuOn for dclctlon of the

nomendlature “ £, /7 Schools ™ appcamng m the RRs'for the post of

Head Master, Parnary School’ issued vide notification No.2/12/1996
since thcrt. 1s 1o post of Headmastcr/ chdpandxt 1 the L. Schogl,

2) Pcrccnt of charge qﬂowance onl} to teachess ::crvmg as Headpandit
of L.P. School should be considered by the Finance Da: partment (PIC).

3 Concmlwcc of Finance Departmens: PIC) -

etieid be obtained
for grant of hisher scales of pay whesever (here is

..);ciilc s oeder

and such buxcmt should not be extended. auvtomaticaily in Cises w 1mc,

thcrc I5 1o such courl’s order.

4) AH cascs pertaining to notional and retrospeciive promotion/

upgmmuon should be rcfcrred to Finance Dcpqmncnt ’PIC) for

examination. N

5) . As regards the pay scales of Hcaapandlts in LP Schools, itis clw

that there has been no prcscnbed pa\, scale for th:. Hcadmastcrs in LP
Schocls even in R OP, 1996 o - . AR

6) In cases of refzation of thc pensions mvomug bﬁhcz pay wzth -

retrospective effect, cencurrence of thie Finance De “partient is needed

. ;..,.. ’
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12
undcr Gf R (Rule 4 J-A) -In thcsc casca,
Ofﬁce should have obtamed advice of: th
matter before isstiing ftesh authontxcs.

o ,.,,.

the | pens1on cell ofthe. AG

¢ \,1.'- ‘:u‘\‘ 3 DUl TG
The subxmsswn of? the Finance D

Mampur is that all the Fi

bv

epaltment Govemment of .
1nancial - precedents/rules: have been violated
the Directorate of LdumLon (5) and the Ofﬁcc of the A G.

' ORDFR% ¥SSUPD OI‘I DIE TFRTNT STAGTQ e,

lhc Cum, 11 hc., dulmo th.e cou

use of é: \aullﬂ’lu.O[] detected the

s gra mng Headmasters. seale’ to P\- chdoandlts/
lIan'st(.u of L.P/Primary Schools! :

LIS’L‘ QF ORIDERS GRANTING HEA.DMASTERS SCALE
-TO EX-T: ILADPANDIS IS/ ILADMASTERS OF L P /

| '

eFmancc Departmentm this i o

R F R PRIMARY § m—IOOL/sJL_ __
Sl:No. Orders No./date -' .-No. of tC'l(,hCl‘a 3'
'46/]3/ Ju)(\f) dL‘.".'/ ‘;2004 A 10 K
; «2 ~do-: ., - e 15412004 S TR B
.3 46/ /7003} (v)a\ .:,11;.2312004_; 16
4 46/25/; 003 }D(V)(I) dc 17-1-2004% | ) 17
U5 edot dt. 16-1-2004 :
6.1l . sk '-dt 17-12-2003
"7, 46/1272003- Ed(V). " de 14-1-2004'; ‘
B ldo e b de 512004 :
] 9o tdos i e i 17,12, 20031,.1?5‘,{ !
; © 10, -do- n s dt. 15-12- 2003 :
i Aldon, s g 4422003
: 12, 46/71/98- }“D(V)(l)” " 1 012004
! 13, 46/70/97-1 D(\’) £ 55200371
i 14. . 46/8,/99-ED(V) . de 11 122003
Lo ,'15.’,46/70# 7-E0( \fj ' 17411 2003
; 16, “-do- 2122005
.

A
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7.0 46/8/99-ED(V) - . 1222004 - .9 g
18.. 46/8/99-ED(V)(T) - ., dt. 21-1-2004 2, !
2190 46/8/99-ED(VY L - di30-1-2004 _ 41 ;
20, 46/21705-B2DOYD) - di 32-1-2004 R |
21 46/21/2003-BED(V)@EH). d22-1-2004, 14, 5
2. 46/21/2003-ED(V) " de 19-1-2004 - T
' Total: 294
LT X T, & T ’ ‘ et
ORDERS PASSED IN 1990 98 AND 2001 : .

23. 12(HC)/107/90-SE(S) dt. 8-3-2001 Bz !
24. 12(HC)/238/20008E(S) dt. 30-3-2001 . 20
25." "12(HC)/322/2001-SE(S) dt. 15-12-2001 41 :
26. ,46/27/9T-ED(VY ... . dt.5-8-1998... % .o 196, ]
127, 1.46/43/88-ED(V) ... dt 5-5-1990. L1300 :
28 46/43/8SED(VY . dr. 12-10-1990 35 |
Yowh 496 3

The irregularitics /anomalics notced in the ciders issued by 1

/oml T “ducauon Officers were:- E
TUSLt Yu. i\’.um. Orders No./date No. of teachers
1. Seaapat No 2/18ZEO-Spt/30  du19-7-2993 8
M. Chum wchandpur T Na 2/17/90015 DCCy dt. 25-3-2005 Ty
3 Ch 'mud o No 2/35/97- 20D dr 28-10-20u3 2
1thas b;ul estaiblished that inost of the orcers i ssued at various
stages had bc ndone by ShriTh. Sira Singh, Dircctor, Budeation
(5), Shri. Th. Shu wingou Sing i, Director, Liducation (8) and
Slm ™. I\ Shiumzay, Director, Education \q) '

O being. presumably aware that ‘“L)u‘ nce epa rtment is |
making ulcwmu 111{o aumerous cascs of un-authorised drawals of _ 5
peasions, arreat pensions and arrear pay amounting to over Rs: 12.00 o
crores from'the Government Account by the retired Headmasters/ & . i
Headpandits of Lower: Primary Schools under the Department of . sl

~ Education {Schools) on the basis of irregular crders passed by the * .,__L ;!;

X
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former D.ihcu vol Education (5) ud the Zonal Education Officers
at vmom points of mm Smx ‘N.K.Shimray, D1recto1 of
Educauon; (S) issued an order dated 6.4.2004 cancelling all ‘the
previous ordess passed by his officé pcrtammg to'the grant of scale

of pay of Headinaster/Headpand s of L.P./Pmnary Schicals. The

said order is wppended hererg - -

"'—OV‘T RMNLIENNT CF MANIPUR
Oryily ¢ PTHE DIGETTCR OF EDUCATION (8)

O:R D E RS
«-Impbzl; the 6% April, .2004.

No.46/8/2004-ED(V): - All orders issued by this office | pcxtmmng to grant .
of xILnd Pandit/ Head Master's scate of pay to ex- Head Pnndjt/Head Master of
L P/anzuy School for pcns;o'mr) bencfits stand cancelled. - 5

10
:

. 8/d- _
Cu o gyes (NUK Shimray) b
o Ducctor _of Education (S)
' Government of Mampux

G , S 25 A ' PR

Mc:mo No. 4\./8/4(/'.) Q—LD(V)

i

Imphai, the 6“‘Apxil, 2004
Yo [

- Copv toi~ . ESR TS Lo e
i. The \ccm.num C:cncral, Mampu: } . :
2. The Vigilines Commissioner, | \[mlpuL Beoiia
3 The Ccm.l..*‘u.‘.:, ionet (Edn./S}, Govt. of Manipur. RS
- 4:The Treasury/Sub-Treasury Ofticer Concerned. ST
-5. The Zonal Educaton OfﬁfLr/Dc')my Inspector of Schools conccmcd
6. The Schools cencerned.
7. The parsons concerned.
8. The DA concarned.
- 8 The Craces Bl

. S/d- A

C(NL K Slémiday )
Director of Eéucation (8), .
Governiment of Manipur,
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Howcvcr thn ordcrs does not mchcate the ac ual number and”

the names of ex-Headmasters/ Headpandlts covered by the orders

“and also doces not indicate the steps necessary’ to 'recover the
_fraudulcnt dmwals ‘made on the basis of PPOs issued by the AG

Maaipur. It appeats that there was no intention to rccnf‘. the matter

atall, . .. RIS
%y
The Cornmiilee took cetious view on the ureguiar 20w fssued
ALVALIOUS $ta,;es by the Dizectorate of Bducation (S) cnncis coonl ngiy
instructed the Departments concerned to initiarc ay ‘U)pl fate
ulscxpunary action o the officers and staff mvohcd n e fraud.

F ollowing dircction giv en to the Department of Educaton, the

following Officers/Officials of the Education’ (S) Department had -

bcca suspcndcd - SR
e g e
Lxst of suspcndcd Ofﬁccrs/Ofﬁcm]s of Education (8)

bwqrtmcnt, Manlpur

S Name of Qlfficers/Officials |, : Cffice
No, .i'
1. She NI Shimeay, Addl. 7" - IDuectoratco Eda. (5)
- Director of Education ($/Hills) , _ T ..
2. Shri. M.Sanatombi Singh, ZEO' : - Zone-ITI -
3. Shri. N.Susjit Singh, ZEO*"#* ' - Zone-llI . .
4. Smt Boboi Gangte, i/fc ZI:ON_. -~ - CCPur B
5. Shri A. Shamu Singh, i/c ZEO - .- Wangoi .
"6. Shd. N. Jacob, i/c ZEO =~ ' i~ . Senapati -+
- 7iShei. M. Vaoreii/c ZEQ  * 7 TooiEe sdaii: 0 L
"8 Shm. S, Lckhcndra Singh, i/c ZEQ ' - Jidbam
9. Shri. M. Kumar Singh, DIL/DD.O. "« --. Kakching 7
10. Sha. N. "bopxsmk Singh, DI /DDO - Zone-IT Bislopar
11. Shri. N. Khomei Singl, D1/DDQ. - - Zened. :
12, Shri N. lbohanbi Singh, DL/DR.O. - Thoubsl
i3

- Shri. Ngultuoiian, . Cletk - - 250 O.ice, CCHue,

[
AN
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I IFEN i:ﬂ.v..\:;-i-.'.:’b‘l thai renoondion of saspc.mou af, \Lrs Ngahchong
I

]

I

14. ¢~ ZEG Zone- I
15. Sho Iiong 1‘3”2)1.‘.1{“ . ZI:.O tﬁC(. CCPLAK.’ .
i 16, Dl i Ahamad, s 7ZEO Kak cching,

Louithed, St Acoin - . ,LI;O Ukhrul.
L i Singi, USC - Directorate of du (3)
1 hURCT - Directorate of Edn.{5)
{ i'.:amgo Smgu, ul.ﬂ., - Dircctorate of Edn.(S)
‘ji;'un Singh, Ui - Directorate of Edn.(5)
Shir Candgahas Singh, UDC, - - ZEO Zone-IIL
: 23 Shei T Sadam Singh, UDC ¢ - ZEQ Zone-IIL |
' Z4- Sint I\5:111{:1191)&1(;"135::1, /e ZEQ - Kang'-iﬁokpi _
(non :c‘.'oi:cd) S el
LI Angkhel, 1T 7 Chandel E
Ak, Joint 1 .- < Fducation @)
cnsolam Hackin, - Ca LS dJMO Zone-I.
- Shr Ny Radeng, o S L7k -O

Sk

S‘. -
Lol

I0r e

I
~
i
1
N
1
a

.o

ORI SR (6 B
[ e

v

, Kipyger, ZiC was done so hustly by the Dcp"lumcnt without the
i:.nuu’l-‘.w ccof the Commiite L anle

Onsk ILVATION

-_i

1. TheConuniiteeis of thevicw ihat the Dcputmcnts of Finance, Education
Tl the - Accouniant General Office and the Directorate of Education*(S) was
aware about aik g ed fraudulent drawal of pension, mreats and salmcs by thc

¥ .

retired Mz sters 'md Headpandits of LP Schools B

in the Hffice Chamber of the Principal Sccrctary (Finance) Govcmmmt
of Mauipur therein the foiiowing Officers were pn.sent to discuss matters
reiating 10 graat of pay scale to Headpandits of L.P. Scl‘ools and
retrospeciive | mumoUon i respect of school tcachers L L

1. Shri. R.C. Mishra, . ST
Prancipal Seeretary (Finanee),- .70 0 - -0 b w g
Governunentof Manipur LU e e e e

- - e . .. Ce
b Y . T T

v s

Ti'LL‘f«cL is established in = mecting held on 12- 10- 7004 at 3 Q0PN

P e

e
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2. Shn. P K, Kawiia, P S -
Accoununt Generai, Manipuz, .
3. Shri. P Bharar Singl, o 15 .

Commissioner (Educa Lion-,S;:hooIs),
Government of Lanipul.
. 4. 5. Rina Akoijan, ,
DAG (A &E;, Masipue,
5. Shri. Ch. Jayanta Singh, . -
. Dirc'__ch-:. of 'Ed:g'calion (s_él}‘opl?),_Mam‘pur.

vt . RARSAS
Inthe mecting, the Accountant General, Manipur highiiphted certain
izregularitics that were detceted in the cout: ¢ of examinaiion of jrension

papers of reiired teachiers, parucuiany the i egularities in rasnivg higher

4]
3

pay scale to the teachers o had worked 53 Headpandli o0 1.1 3choal

and reirospective Prosuhons piven o then without 1 curcerreace of
i >

1
’ il Finance Deparimene. Lhe Depaty AG Davipur aiso poin
i

£ OLTIN SOMe
22503 ERE DAY §C0Ie rese e far P een b Headmaster, 113, Scihicol «
' cascs the pay scaic proscnned for the POST O rien masier, Lid dcacolwas
! aranted to Headpandits of I'...T’,/Primnry Schools from 01-04-1978 onwards. .

The represennative of the Education £5) Deparraent charified that
there is no sunctioned/created post of Licadpandit of L2 Schools,
;e Flowever, some teachers who had obtained court’s order for payment of T
higher pay scales for the period- during which they rendered scrvice as ‘
i Headpandit weze allowed 1o draw higher pay scales in compliance to court’s

diceetive. -° - g CTETEL R U Coe

e T T
U

R,

classcs upto class - IT are categorised as 1.2 School while scnooly having
classes upto V" siandard ase JB./Primary Schools. He also subnmisied that
thereis no sancticned/creared postof Headpzandit/L.P Schoals nlthough
the post of Headpandit/L. P Schtéo.l_is included in the Recruiiment Rules.

i

I

f

’ " The Direcior of Educaton (Schoo]s) explained that schools having
+

{

i

}

r

‘The decisions taken in the meeting are: .

iz

i) Since'theze is no post of Head Prndit, L. Sch

1-

[ ool, the Director: of

P Education, (Schqols)_,‘.f:hould take immediate steps for deletion of the
: I nomenclatuze “L.P. Schools” appearing in rhe_'R/R"for the post Head

f

|

Thi

Mﬂstéfﬁ, Primzury Schools issued vide Nodﬁc:-u'on No. 1/24/9(3-1{1{/1313.)
dated 02/12/1996. EETEE R ST

e A maoeemnr

e e
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- sr‘rvihg as Head Pandit of LD Schools by zevemng back to the posmou'

.,: Head Master of anuy/_]B Schools ED

iii) Wherever there is a specxﬁc court’s order for grant of highe: pay scalc,
it should invariably b done with th con
"(PIC) as per the Rules of Business/Service Rules; and in case where there is

' 1v) The Administrtiv Dc.nmn santof J-JdCﬁL’lOﬁ Department (Schools)

X

B o L T RO 2= Y ) —

e TRITe I ) e nﬂ-M.ﬁd-ﬁi"ﬁ&ﬂﬁ.’i
: L1

fa

(: |
T | Ir
~ : )

v

14

L
) b
3y ED . (P1C) should consider grant of charge allowance to the teachers |
that existed in the ROPs prior to 1999 iustead of- equating them witli }
(PIC) should initiate action fn ’
lqm b

H\’j IR TR ,4_\ L X

this mgmd .:, R

currence of Finance DL')artment

110 such court’ nuder, the bcncﬁ t should not be extc'ndcd automadeally. :
|
should consult Y7 Aidsok Polsariam. 5 u IOI Advocatc in zcsgcut of the -

pending court coner rulating to pryn cnt o: ‘higher pay scales with

retrospective effent and tmd Ay o d i eans to stop grmtof higher pays
R S N

retroqm_&.u\ c_., - S
(31 ’ . B B T : PR

v) All cases pezaiving to, notiona 1d rct;ospccuvc. oromonon/

pgradation should be referred to Finance chanmcnt (PIC) for‘

cummauon o :
S L] : RN
lhe Comuaniitze iinds it mcmnpu‘um:.xble that dcspite bcmg a\wm

[T — N

séaic frauds were Ll)um pliace, 0o, fnrthcr acticn cither. 0
recoves hu‘b surs so drawn weee initiaied-or steps taken to xd"nhfy aud
_bool the culprits. Fluwever, on the direction of the Commxttcc payment
of pcnsiens to ail involved pensicners have been stopped since May, 2005. .

. The Comay’
co- opcnuon from the concerncs ich)utments at’ the time of cnquuy - j

dvxt such wa

2" The' Cormwttcc o‘bscrvc:. th'xt ali\tht:sc uregulantnca in- t‘_hcE
ﬁaudulent d awal of pay arrcarq nensxon a.trea.rs fand otht:r beneﬁts
' enjoj ]cd by the tezchers i m ‘the Dcpzu tment ‘of Educauon (Schoo]s)
are masterminded by some Officers/ Ofﬁcmls and: some brokers m
‘colluu;on wiil the Duccto: of the }_,c.ucatmn Departmcnt ©). 4

Ihc Lorm*t:lc*,
many of rh E \-Ahadlnasteu / d"'unandlts wexe not eves aware

of the arrexs, 3 u.my and \.o:nn'.uutmn 1o them following the

revisicn of pav scuiss by the IDirec.ciste of Bducation (S) through

in the coutse cf cxammauon had found that'

$

- T w1

zee also observed that thereis lack of responsb and ready I
1 .

Bl mrsy

.
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of L'reasanes 13 provcd bcy ond doubt L

19 7

a rariss of orders comracncing from, 05-02-2003. The Counittes’s
surpicion that the entire ciercise shad been masteztaindod and
cogineered by cottain persons (broker) associated with tl.e Dizeclorate
of Educadon (), the A.G's Office and perhaps with tie 1q:oszicdg<3'

‘.-:.—.,Jx}._::'-, Lo

- The Conumttee took scrous view. of A.GJs utvolvenient in

1

umuc:;mmqtuy 1ssum grev ised PPO wn}- out :my chech whe ts0ever. J-

The A G OFﬁ ce, on receiving the orders on the rev ision of
pension atrears and other benefits, should have asked for clarification

from Fi inance Dcpamnw. whether conferment.of higier pay and

arrears to retired Headmasters/ Headpandits is'in. confonmty ‘with
ROP 1999. The facts could also be asccrta.mcd from thc Dcp"..ttmept
of Lducaﬁon Gov crmncnt of Mampur. DN

i
'

5., . The subzmssxon of the ’Ireasury is. that unless thcre arc glm:mg
facts and circumstances which, have bcen brought to thev: nonce,
the « Treasury is generally e: pccted to comply wi Wlil the A, G s

authority. Normally this ig ncnc-:ra.l procedus.

Pl
[

However, the Commuittec finds it difficult to acupt thar thL

"Ircasury ‘,howd taie sheler on the above, The Treasurv is also
capected o vezify whether the pension revision and siezar benofiss
mertioned in the orders were in conformi-y with the ROY 1999
(ctfective from 01-01-199.) which prescribed the pay scale for the
Headmaster of primary Scicol, togcther with that of the JB. School,
’., School d;d not have sanctioned posts of Hmcpxnd 1. 111c
shicer number of such’orders should have aised.some suspicion
and they could have been more careful fnstead of hasily prepasing
bills and passing them without any verification. The Committee

“would-like the Finance I)c_pattmcnt to 130}. nto this serious

dc rchctxon of dutics.

fhc obscr\'auon of the Commxttu: 15 that tae Directomte of
Fducation (8), A.G. Offic. L..1d the Direciozate of Tocacuilss isd

B R s S -~ ey
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o Account arc «_\lmlly lcsponsﬂjh_ Lhat led to thc megulal dr'nval of i
1 R arrears sq'.mc.. (,f thc Hcadp i1l s/Hmdmastcxs of LP Schools ! '
) ST o / i DO . .'.u“l-fﬂ}_’.f,.: 'j
6! Thr* Committee appreciated the coxmncndabic }ob pufmmed 2
«. by the STT in . dcsuug some i r')ouzmt accused persons: At the - |

samc wne tie Committec Gesires 1
. .one whether I i oor mfluendal in

nat the SIT should not sparcany

5. i t thel coursé of -its mvesurrauon if g
;j ' _ { " 1hc evidence of .uLJ.L mv olveme:t e CSLﬂthth in the c‘s", o
i / D The l';;'ol'-w“-'tu.e 1chLJ:cd 10 note- that unponant orfccm s
o ' ; :

s ; 2 officials, wig are alleged to have Ju.n mvolved n the case are st

“ ‘ & 5

e "absconds"w and evading arreses, wliier . oo

; : g , ST

ag . . . .

FA . - . .-.-.. - IR e

il Lo 'RECQM?. i \TT)ATION SRR A
i B . 1 Phe Commitiee stroiy!

.\LU:T}JTTLUGS that the Governnens
i with C.IL"i. ks by ﬁ_‘\ll.b res; ,o'as*ujhtw; to the |
SEN © Officers, '\.:"A’-Z-C.‘.Ji]:i of thr' ff).l:.L vrate of T h:c.’_monv(o) wiho
i . :.'-.'1 of peusion arrears and salarics
mlers s Heg dpqnm, of 1P Schools e

2. The C(::':miii‘"e has* c““al lished the' mvolvcmeut of somc
" Ofﬁccr"/Of'-“' iams of the'A.CL Ouicc ThL SIT is handlcqpped to
' o ploichI} invastigage the cases as the'A Glis centra
i

4. : should conye

. "!T}t‘.‘;{'C'“"‘“' Tl i

of ifeadn

[ R VU

- Ao Tty i ¢ mmaat 8 e & e o

lly Administered |
b | Olfice and as such cc1 tam p*ochures are rcquued to be folIowedm !
“t V T
& ' case 11CCU‘>L_(.1£ oy »\ms arc to bc sur ‘1.1oned/anestgd fori mtelrog'mon ;
|, . .o 3 '.l';l‘ o H
s ‘ by the 8]T. " S o ".'(.‘" T
[N P : .
iE ; The Cop ! 'Lw t‘lcrcfom recoun mends tmf thc ou oh.Ol.lld
oA : i ) .
4 o : 'umtc legally aceepted steps \"'u ¢ £,f:rxozmmo tn‘.n duucs fm tbc -
it } aLrest of th(. accused persons. i . ‘ ) J !
R L. t : ot : lm'nf LV l;"' . 13, {
iy |
e i 3. “The role of brokers who .1ct1x ¢l ucted as.a ent Ind also been'
(PR B Y. 2§
= po proved ocyoml doubt.,_The Committee rccommends .that; these ‘ ;i
il ST - persons should ) 2350 bookcd Approplmte actxon should also be taken |
‘, L - . . \‘_ “ * i':ﬂl
G g on mvolvcd 0mcr'1,\vho xctncd , .; At
i L ) .A..i\ S Qiﬁi { . \;; i !
e : ok R T g s o Y
. ?‘ ' il ! ‘
. i ."l
i '
j- \‘“ A
';} ' -
.;j!:‘.
(.
;1_4 7
# ’
-:‘:U'I.
A




e

T,

L

— ema e

6. The Committee is of the view that ml\mg mto ‘account thc _ ,

SR B -

21.

I .

. So far the Directorate of Treasuries and Accounts is concerned,
wanted list of Officers/Officials are yeo o be prepared by the S‘I’Eu .

and also no arrest have been made, though the list of maost of then S

had beenmade avaitable. The Commirrse is_of ey view that the
Dircctorate of Treasurics and Accounts, SManipur must have?
knowledge of the irregulatity of orders issued by the Director of
Education (S). Copies of varigus pay orders: issucd from time to
time by Lh(_ Finance Department are usually endoxscd to the Duector '
of the lrmsuncs and Accounts. &, .- ,hz@ 14,

. ol 'n
lh:_: onmm_ttcg dlcx:ct_'qgc Ecc_ognmmds that the G sovernment.
of Manipur (especially Fmﬁn?:e Dc-parmucnt.),“;l—{;;uld talc steps to’ '
cietect the officers/officials of the Treasury Ofﬁcc.s who ] mxowmgly
Lntmtamcd thc fraud PPOs issued” by the' A G Office for du_n

pcrsonncl morct ry bumnts md to takc ¢trong Cthl.Dd"’Ll\ 'IC‘LIC)I’
'1g:unst thc cmng ofﬁcdtl e e :

P '.";i. L ) .o ra
Aougn the cxact cmount dm\tn ! connection wia tus case
has not yet been ascertained, it is estimated to be more thai Rs- 13 -

CLoics. HIEIT A e ..—_'.;
The Cominittee, th crefore snons © recommends that the
Goverament should take steps for recovery of the excess amount
drawn by the teachers, retived Headmasters and Hea dpandits of
L.P. Schools. Pensions withheld (e 3 momhs) estinwated to be
around Rs. 64,57,1-17 should be adjusted agalnst exeess  drawals by
individual pensioners.
The Goverment of Manipur should intimate to e Housc
the steps/actions so far taken up for recovery of tht cicuss L..LA\VI'J.
by the Lctu.cd Hudm'xsLcLa/deomdm of L L bcl*oo.g i3 so0nas’

. G
,..5. " Ler et el

posuulc with the’ amount so far recovered.

S, e ey oo

wmcsp.thd natmc of the fraud involving the Edu,cauon Deparanent;

Accounmr{xt‘a(;cncml Lzmsumes/Bmks and non- Ofﬁcml brohcxs ?‘
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the State Covernment with ats .csent prcoccupat.on and imimaons

i .
5 raay DO L i @ position to ¢ ;:Lp.cte the invesigatons withia a
i ‘reasonabiz pesiod of time. It : taetefore recommended that the
: .mvwnéa Cor should-be haudi.d over. to mdcpcndcnt agency-ie.,
' Centrul Burcin of - Imcc“fmt. s Bewmes L e e
b . .
d ANNFL-‘{URELAV . . .
i GOVFRNMLNT OF ‘MANIPUR =771 {5
-~ - ‘ e e et T .
POLICE DUPARTMENT: =i '8 e
CQrcters v hc* Dircctor G -neral of Police, Mampvt Imphal.- :
. - o
i '"Imfm..., ine 1’)“ May 2005. L. . e Lol

- L. T
NoIC/%(T)y 2605 PI-IQ(”‘(): A Specml Ll’vCSd”’ uonTcam cons‘sung
-of the faioving officers i3 heizu: constituted under the ov cL-:.ll conl.rol
of Supc-,;m“m.awf poiice, CLD: "‘B\ for smooﬂmnd spccdy irfvesdgation s
of cases il INo. 71(4‘03 Lamphel Police Station u/s 420/424/468/

e e e S b

t 1120-B IPC and othes: cases registered in connecuon with the fraudulent., g

P "drawal 6f pension, arrcars and s.um_ies by Ex- Headmasters/ Headpanchts” .

i : ' in the education (5) Dq)n:lman— SR S~ ‘f

¢ v S RN Shd. Kh, Dhanach andra umgh Ml Syin ,,, N 4

P . DySP(/cAddLSP Pmsecutlon) '

i . 2 S} o B Ramcshor" Singhy sy |

' ' " Tugpector, CID (Cﬁmm.Branch)

o 3. S Ga moh,nr' Lonyrel,” "t’

P - T elof Imphal Police Sats uon o T . :

4. &.L L. Manibinz Sizg', : Cwe T e

. . L of Lamphel Police Hataton... S ﬁ

. . o I'h" u&')e:mtendcle of Police, CID(Cnmc anch) wﬂl dm:ctly and,l' 1

‘ dosdy supervise t.he mvcmg tion of the cases wlncL may; be undcrta.‘.en {9
by the SIT in this b(.half and submit quarterly progrc s rcport of the casés - g ?
to the urxu;_r,.gg¢d. o ' " ' B SR .: K 4

. Rt SEERREE \ AR AK_Parashar 3 Q |

7 T ORI o "Ducctoz General of Oh-c,, v

SRS C Pritet o honipur, Imphals K
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ANNEXURE-B !
GOV INMENT OF LIANIPUR
17ITCE DEPARTIENT

Orders by the L7 .. or Deness! of - lee, Rianinur, Trroball

-hal, the 7% June, 2003

NoIC/9(AT)/20u3-Pidisikt:  In contiation of this orders of cven

nuinber dated 12.5.26G05 and 1.6.2005, the {ollowing otficess are hereby
attached to Spedial Invesiigation Team, which was constituted for
invesdgation of FIR case N¢.71(4)05 of Laraphel Police Staton u/s 420/

424/ 4'68/_ 120-1 IPC registered in connection with the frauciilent drawal

of pension, arreass wid sala.ies by Ex- Ficudmasicss/Herdpandits in

ZEducation (§)-epriinunt, with immedinie effect: -
. N

1. S.I L. Meghubzrna Siagh of war. i Police Staton, Traphal
\West Distct.
2. SI. N Ipgocha of City Police Stuton, Trephial Vst Dot
3. S.I°T Iraobi ol Porompat Polic. Station, mphal Jast
Distiict. :
The concertied District SP should ditect them to report to SF, CID(CB)
immediately. S : o

A Parashar '
- Director Generzl of Police,

Manipur, Iinphal.
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